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COUNCIL OF STATE. 
Saturday, 17th October, 1936. 

'The Cwncil met in the Council Chamber at Vi'}Cregal Lodge at Eleveu 
to'f the aock, the Honourable the President in the Chair. 

QUESTIONS AND ANSWERS. 

RENT -CHARGED I'OR QUARTERS FOR DUFl'Rms Al."'D PEONS IN SIMLA AND' 
NEW Dl!:LHI. 

181. THE HONOURABLE SAIYED MOHAMED PADSHAH SAHIB 
BAHADUR: (a) Is it a fact that peons and duftries employed in the offices 
of the Government of India Secretariat are not charged any rent for the Govern-
ment quarters occu.pied by them in New Dalhi during winter? 

(b) Is it a fact that no family quarters have been provided for duftries 
at Simla 1 

(e) Is it a fact that rent is recovered from duftries who are compelled to 
leave their families in 'Government quarters at Delhi during the Bummer 
season! If so, what is the amount of rent charged per month 1 

(d) Is it· a fact that most of the quarters of the duftries temain vacant 
during summer 1 

(eJ Do Gov~t propose to allow a few of the duftries who leave 
their families at Delhi in summer, to occupy the Delhi quarters free of rent, or 
to recover only a. nominal rent 1 If not, why 1 

THE HONOUlU.BLE MR. A. G. CLOW: (a) Yes. 
(b) There is one class of quarters for all inferior servants in Simla, the 

rooms in which differ only in size; the larger ones are treated as married 
qu.arters or as quarters for more than one man, and the smaller ones as single 
quarters. There is no bar to quarters being given to married duftries when 
available. 

(c) Yes. About Rs. 8 per mensem including charges for water. 
(d) Yes. 
(e) Rent-free quarters cannot be giveIL, but the question wRether the 

rents charged at prellent are excessive will be examined. 

WOMEN VOTERS ON THE ELi:Cl'OBAL ROLL OF TlIJI: CoUNCIL OF STATE. 

182. THE HONOURABLE RAI BAHADUB LALA MATHURA PRASAD 
lfEHROTRA: (a) With reference to the answer of question No. 138 of the 
6th October, 1936, will Government be ple.ed to state jf a single name Of 
M88CS ( 515 ) B 
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'Women voters has been brought on the electoral roll in the United 
Provinces 1 

(b) If not, what are the re.a~ns!. 
(c) Why have the names of the women whose husbands are voters, been 

not brought on the electoral rolls ¥ 
(d) Are the electoral rolls under the circumstances complete or incom-

plete ? 
(e) Will Government be pleased to issue imm~te o~e~s to the lJni¥ 

Provinces Government to bring tbe names of all women wltose husbands are 
voters on the electoral rolls before the general elections to the Council of State 
take place ¥ 

THE HONOURABLE KUNWAB SIR JAGDISH PRASAD: (a) Yes. 
. ' . . 

(b) Does not arise. 

(c) Because the wives of qualified men are not as su~h qualifi~. 

(d) and (e). Do not arise. 
" - . 

SHORT NOTICE QUESTION AND ANSWER. 
RIOTS AT BOMBAY. 

THE HONOUBABLE THE PRESIDENT: Honourable Members, I have 
received notice of a short notice question, which runs as follows: 

183. (a) Have Government any information in regard to the rioting at 
Bombay? 

(b) What steps have Governm:mt taken to oheok its spread and to pre-
vent stray assaults in bye-lanes, etc. 1 
~ the Honourable Member in charge any objection to ~ sport notice 

questIOn 1 . 

THE HONOURABLE MR. R. M. MAXWELL: No, Sir, I bave no objec-
tion. . 

Tu HoNOUBABLE MR. P. N. SAPRU: Sir, I put the question. 

THE HONOURABLE MR. R. M. MAXWELL: Sir, both parts of the 
question can best be answered by reading to the House thetelegmms we have 
receivoo. from the Government of Bombay. The first telegram is one dated 
15th Ootober: 

"Following commencement of work by municipal contractor on reconstruction of 
Maruti Temple at Byculla severe communal rioting broke out over a wide area in Bombay 
city today. Riots took form of sporadic attacks and numerous stabbing C&Be8. So 
far 60 casualties including some deaths have been reported. Situation is very tense IUld 
more organised rioting commenced . late this evening. Commissioner of Polir.e fears that 
DatIng will· continue tonight. Orders prohibiting earryinp; weapons. a.ssembly of more 
than five persons and imposing a curfew have iIBued. Additional police are being drafWd 
to Bombay and military are standing by". 
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The next telegram is one dated the 16th October: 
"Sporadic rioting continued in Bombay city till late last night taking the general 

form. c;f clashes between small parties of Hindus and Muhammadans over a wide area. 
Police were compelled open fire on three or four occasions and four persons suBering 
from gunshot wounds were admitted to hOBpital. Casualties estimated at about one 
hundred and seventy including fourteen dead. eight Hindus and six Muhammadan&. 
After midnight night was quiet except for isolated stabbing cases and it was not found 
necessary to callout military". 

The last telegram is one which was received later y€surday and said: 
" Apart from minor scuffles and some stone throwing situation in Bombay city 

remains ca.Im though tension continues. No further deaths. It is now reported that 
total number of shots fired by poli(',e was five only". 

We have had no further telegram this moming yet. The House will 
rQalise with regard to part (b) of the question that the measures to check the 
spread of the disorder rest with the Local Government of Bombay and not 
with the Government of India. 

THE HONOURABLE MR. HOSSAIN IMAM: What was the cause of this . 
rioting, Sir 1 

THE HONOURABLE MR. R. M. MAXWELL: A dispute about the build-
ing of a mandap at the Maruti Temple in Bombay. 

DEATH OF SIB LALUBHAl SAMALDA8. 
THE HONOURABLE THE PRESIDENT: Honourable Members, I presume 

you mUl!t have all heard with profound sorrow of the death of one of our former 
colleagues, Sir Lalubhai Samaldas. He was in the first Council of State from 
1921 to 1925 and rendered very useful service during the period he occupied 
his seat in this Council. He was a well-known figure. He was a great business 
man. He had come to Bombay after long service in Bhavnagar State and 
other States and he took great interest in all commercial, industrial and economic 
q~tions that were discussed in this House. Later on he became a Member 
of the Bombay Govemor's Executive Council for a short period, where he also 
distinguished himself as a Revenue Member. He took great interest in public 
questions and especially in the co-operative movement. He was connected 
with co-operative banking in Bombay and other co-operative movements. 
He was the founder of the Bank of Baroda. He was also President of the 
Industrial Commission in 1913 and the Indian Economic Conference in 1925. 
In various activities of life he distinguished himself and his loss is moumed 
not. only in Bombay but allover India and I shall therefore on your behalf 
convey to his bereaved family our deep sympathy and condolence in their lOils. 

STATEMENT LAID ON THE TABLE. 
PROGRESS· OF RURAL DEVELOPMENT IN 1935-36. 

THE HONOURABLE MR. J. C. NIXON (Finance Secretary): Sir, I lay 
on the table a copy of the Report* on the progress of the schemes r.nanced 
from the Government of India grant for rural development in 1935-36. 

• Circulated t.o all Honourable Members separately. B2 
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THE HONOURABLE MR. HOSSAIN IMAM: On a point of information, 
Sir. Will the Honourable Member, at the time of the Budget session, lay a 
further statement of expenditure made from this grant ~ 

THE HONOURABLE MR. J. C. NIXON: Government will consider the 
suggestion. 

MESSAGES FROM THE LEGISLATIVE ASSEMBLY. 

SECRETARY OP THE COUNCn..: Sir, two Messages have been received. 
from the Secretary of the Legislative Assembly. 
First Message : 

"In accordance with rule 36 (1) of the Indian Legislative Rules. I am directed to 
inform you tha.t the amendments made by the Council of State in the Bill further to amend 
the Indian Companies Act, 1913, for certain purposes, were taken into consideration by the 
Legislative Assembly at its meeting held on the 15th October, 1936, and tha.t the Assembly 
have agreed to the amendments". 

Second Message : 
" I am directed to inform you tha.t the Bill to ma.ke better provision for the adminilJ-

tration of the Durgah and the Endowment of the Durgah of Khwaja Moin-ud-Din Chisti, 
generally known as Durgah Khwaja Saheb, Ajmer, which was passed by the Council of 
State at its meeting held on the 7th October, 1936, was passed by the Legislative Assembly 
at its meeting held on the 16th October, 1936, with the amendments shown in the enclosed 
statement_ 

The Legislative Assembly requests the concurrence of the Council of State in the 
amendments" . 

Sir, I lay on the table the Bill, as amended by the Legislative Assembly. 

DURGAH KHWAJA SAHEB BILL. 

THE HONOURABLE RAJA GHAZANFAR ALI KHAN (West Punjab' 
Muhammadan): Sir, may I request you kindly to sUdpend the Standing 
Order imposing the condition of giving three days' notice and allow us to take 
into consideration all these amendments just now 1 You, Sir, 'have got 
discretion under rule 34. 

THE HONOURABLE THE PRESIDENT: Has any Honourable Member 
any objection 1 

HONOURABLE MEMBERS: No, Sir. 
THE HONOURABLE THE PRESIDENT: Then you can move considera-

tion. 
THE HONOURABLE RAJA GHAZANF AR ALI KHAN: Sir, I beg to move 
"That the amendments made by the Legislative Assembly in the Bill tic make 

better provision for the adminhtration of the Durgah and the Endowment of the 
Durgah of Khwaja Moin-ud-Din Chisti, generally known. as Dutgah Khwaja Saheb, 
Ajmer, be taken into consideration". . 

THE HONOURABLE THE PRESIDENT: Do you wish to make a speech 
explaining these amendments 1 These amendments are already in pOBSeBSion 
of Honourable Members. Please be very brief. . 
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THE HONOURABLE RAJA GHAZANF AR ALI KHAN: I would like to 
make a statement on the second reading, when I move these amendments. 

THE HONOURABLE THE PRESIDENT: It will be my function under the 
rules to put these amendments. I am giving you an opportunity to speak now 
if you desira to speak. 

THE HONOURABLE RAJA GHAZANFAR ALI KHAN: Sir, after a very 
short time we will be able, if Honourable Members give their consent, to place 
on the Statute-book a very important piece of legislation. I consider this 
important, Sir, not meraly because it relates to a Durgah which is considered 
the holiest shrine by the Mussalmans throughout India and even outside India 
but because this is the firat occasion when a private Bill has been passed by 
both the Houses so expeditiously. If you remember, Sir, this Bill was for the 
firat time taken into consideration by the Council of State on th3 7th of this 
month. During this brief period of ten days the Bill has been taken into 
consideration and passed by the Council of State with certain amendments 
unanimously agreed to by the Members concerned. Then the Bill was sent 
to the other House and they took into consideration and passed it with certain 
amendments yesterday. Those amendments had the una.nimous support of 
all the Members of that House. And today, Sir, exactly on the tenth day, 
we are considering the amendments which have been made by the Legislative 
Assembly. As a matter of fact, I feel proud of the fact that a private legisla-

. tion originating from this Chamber should be passed so expeditiously. I am 
very grateful to you, Sir, for the facility which you always very kindly pro-
vided for getting this Bill through and I am also very much indebted, to the 
Honourable the Leader of the House who, in spite of the knowledge that 
Members were anxious to get away from Simla as early as possible, detained 
the Council of State till today, so that the Bill may be passed. There would 
have been no occasion for this hurry, Sir, except for the rule that if a Bill is 

'passed by one Legislature and is not passed by the Indian Legislature before 
one Legislature is dissolved, the Bill lapses. It was in view of this that the 
Leader of the House in the Assembly and also the Leader of the Council of 
State very kindly agreed to give us an opportunity to get this Bill through. 
Anoth3r characteristic of this Bill is that there are conflicting interest'3 in 
Ajmer itself. There is the mutawalli who has been virtually in sole possession 
of the management of the Durgah although working under the guidance and 
control of a committee. There are other interests too, and therefore I could 
not possibly expect that the Bill would be passed unanimously. I am very 
grateful to all Honourable Members of this House and of the other House that 
they have agreed to amendments which I believe do not adversely affect the 
interests of any party concerned. (Hear, hear.) Sir, as I said in my previous 
speech, this is the first step which the Muhammadan community have taken 
in trying to improve the management of a religious shrine. I am sure, Sir, 
that if this example is ~ollowed by ~thers in the Provincial !-egi8Ia~ure~, the 
Muhammadan 'commUDlty will certamly have done ilomethmg whIch would 
be' practical and bring substantial relief'to the commiui.ity. When other 
communities tried to bring this 80rt of legislation concerning their own sacred 
places, they had to struggle and pass through difierent stages of 8trife ; they bad 
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to make sacrifices and it was only after a good deal of bloodshed and un-
pleasantness that they were able to get the Bill passed. It is a matter of 
gratification to us that we should have been able to achieve that object without 
any unpleasantness or conflict. 

The amendments made by the Assembly are large in number, but they do 
not substantially change the Bill. I regret, Sir, that the movers of amendments 
in the Lower House have given proof of very hopeless and bad drafting. I 
regret, Sir, that they should have mauled and mutilated some of the clauses of 
this Bill. They have turned very good and perfect English into a language 
which I can hardly call English. But, Sir, I do not blame them, because a 
mathematician from AIigarh and a Knight from Moradabad cannot be con-
sidered expert draftsmen. Just to give you an idea of the absurdities which 
have been committed--

THE HONOURABLE THE PRESIDENT: I think the less said the better. 
THE HONOURABLE RAJA GHAZANFAR ALI KHAN: One of the 

amendments was that clause 9 in the original Bill may be omitted. Clause 9 
related to the preparation of the electoral roll. They have omitted that clause 
and have provided that all the Mubammadans who are voters for the Mwii-
cipal Committee, Ajmer, shall be voters for this Durgah Committee. Having 
done that they have retained section 14 which gives power to the Chief 
Commissioner to frame rules and regulations as to how the electoral rolls are 
to be prepared. 

THE HONOURABLE THE PRESIDENT: If you are not satisfied it is open 
to you not to move. 

THE HONOURABLE RAJA GHAZANFAR ALI KHAN: I know that. 
Bir. But these are only silly mistakes which will not materially affect the 
legislation. And as they attacked the Honourable Members of this House, 
I think it is up to us to show up their absurdities. Another amendment they 
have made is to delete" British" from" British India". 'Sir, with my limited 
knowledge of the constitution, my impression was that this Legislature was not 
competent to legislate for Indian States, but the so-called Parliamentarians of 
the other place thought that they had power even to bring forward legislation 
concerning the whole of India including the Indian States. However, the Bill 
will operate only so far as British India is concerned, and even if they had 
included the whole world that would not have helped them. They have 
also increased the number of members of the Committee from 19 to 25. In a 
way they have acted wisely, because this will give an opporturiity to all the 
Provincial Councils to elect one of their representatives to the Durgah Com-
mitteee, with the result that it will probably inspire a feeling in those repre-
sentatives to improve the wakfs in their own provinces also. 

;, Ha~·said this, I must admit:in: one or' two matters they have improv'ed 
:·th" miL' Il'he1l11.ave· also proposed a tribunal consisting'ofoneoffieer to~ 
'nominated by the Chief CoinmisSioner of Ajmer,. net below th~ rank of -!a 
District Judge, one member to be nominated by the Committee and one member 
... ~-nominated bythe.aggrieved party, and that their decision in the ca~(~f 
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all disputes shall be final. This, I am sure, will protect the Committee and the 
different interests concerned from entering into endless litigation in the ciVli 
courts and wasting money. 

I do n?t think there a~ any other amendments which require any parti-
cular mentIon; they are mamly verbal. There is one provision "Provided 
h~ ~ar not. be a Member of the Legislature" .which is badly worded. 
Tnelr mtentlOn was, as far as I know, that the LegIslatures will be entitled 
to elect a Member either from amongst themselves or from outside, but the 
language they have used is somewhat extraordinary. 

THE HONOURABLE THE PRESIDENT: I understand that it is a com-
promise measure. 

THE HONOURABLE RAJA GHAZANFAR ALI KHAN: Yes, and we 
are not objecting because we have to pass these amendments under the threat 
that unless we accept them the Bill will lapse. So we are bound to accept 
them wllether we like the drafting or not. But one great consolation is that the 
Members of the other place passed these amendments unanimously and the 
Honourable Members of this House will also I am sure pass these a.mendments 
unanimously. The history of this Bill teaches a moral 16f::son that when 'Ve 
really set about to do a work we can always achieve unanimity. I hoPe 
the same spirit will be displayed by us in even larger questions. 

I have nothing more to say except, with your permission, just to make a 
passing reference to one importanct matter. That concerns the present 
Sajjadanashin. Publicly and on the floor of this House I pay my tribute to 
the selfless sacrifices he has made in training public opinion to support this 
Bill. In this Bill we are not giving anything to the Sajjadanashin in any 
form or shape. In all the trouble he has taken and the money he has spent in 
broadcasting the whole history of the administration of this shrine, he was only 
moved by the noble motive that this place of his a,ncestors should be better 
managed. That was the whole object he had in view. I also appreciate 
the great services and help given to me by a very public spirited advocate of 
Ajmer, Mirza Abdul Kadir Beg, who is the President of the Rajputana Muslim 
League, without whose help probably I would not have succeeded in bringing 
this measure in the form in which it is being passed. He gave me all possible 
information about Ajmer and its affairs. Unfortunately the other day one 
of my Honourable friends, for whom I have great regard, Nawab Sir Akbar 
Khan, made a reference that the Dewan Sahib Sajjadanashin was not a 
descendant of Khwaja Muinuddin Chishti. 

THE HONOURABLE THE PRESIDENT: You are going into irrelevant 
matters. 

THE HONOURABLE RAJA GHAZANFAR ALI KHAN: I wJll just try 
to help my friend to get to the real facts. If he would only refresh his memory 
from Tarikh Farishta and MlI'ntakhab-llt-tarikh of Mulla Abdul Qadir 
Badau.ili.,he would find that the fact of Khwaja Saheb having left descendan!"B 
is clearly established by both. The mistake of Abdul Fazal that Khw8Ja 

: Hlissain was deposed by Akbar, bacause his claim to be a descendant -of 
Khwaja Saheb wns found groundless, as also explained by Badauni, who W&I 
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Abkar's official record)r of events at the time when the deposition of Khwaja 
Hussain took place. In addition to above I also advise Sir Akbar to 
consult and read the following books on this subj~ct : 

(i) Tuzak Jahangiri, (ii) Akhbar-ul-Akhyar, by Maulana Abdul Haq 
MuhadJis of Delhi, (iii) Siyarul-Aulia, by Syed Mohammad 
Kirmani, (iv) Munisul-Arwah, by Princess Jahanara Begum. 

THE HONOURABLE Sm. DA 17ID DEV ADOSS (Nominated: Indian 
Christians): On a point of order, Sir. How is all this relevant to the Bill? 

THE HO~OURABLE THE PRESIDE}'TT: I have already said this matter 
is irrelevant. You can settle your differences outside the House. 

THE HONOURABLE RAJA GHAZANFAR ALI KHAN: Sir, I have no 
intention of starting a riot in Simla! One is going on in Bombay! May I 
just finish the name of the book, Sir 1 

THE HONOURABLE LIEUTENANT-COLONEL NAWAB SIR MAHOMED 
AKBAR KHAN: I know all the books that he refers to. In spite of those 
books I say that the claim is absolutely groundless. 

THE HONOURABLE THE PRESIDENT: You can settle the matter 
outside. 

THE HONOURABLE RAJA GHAZANFAR ALI KHAN: I have no mis-
givings on the subject. I know that once my friend makes up his mind, 
nothing in the world, no proofs, no books, no history, no arguments, no per-
suasion, can make him change his mind! That is a matter where I am sure 
one's wrong opinion does not count. 

I thank you, Sir, once again and thank the Leader of the House and 
aU the H:mo:lrable M3mb~rs for the full support which they have given me in 
getting this BiIll passed. 

THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS (Punjab : 
Non-Muhammadan): Sir, I rise to welcome the measure and I am glad that 
the Legislative Assembly have also thought it fit to pass this measure which 
aims at the reform, and the right reform, in the management of religious insti-
tutions. Sir, as this shrine, amongst others, is one which is also visited by 
non-Muslims, and as a number of non-Muslims have devotion to the Khwaja 
Saheb, it would have been much better, in case non-Muslims had also been 
included in the Committee. However, Sir, J wish that in future when such 
like Bills are introduced, in order to create better feelings amongst the two 
great communities of India, the movers will see that this communal distinction 
is avoided. I did not like to move such an amendment when this Bill was 
before this House, because the Honourable mover in his proviso to clause 5 

r:, 

had said: i 
.. Provided that no pe1'8on other than a Hanifi :Muslim shall be a member thereof". 

1 am sorry tha.t even amongst Muslims t.here has been communal- distinction. 
This is a. measure which was badly needed for improve~ent in the managelllent 
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of religious institutitms. I congratulate the Honourable mover, Raja 
Ghazanfar A!i Khan, and Members of both the Houses for giving their 
support to th1S useful measure and thereby enabling this Bill to come on the 
Statute-book. 

With these words, Sir, I support the Motion. 

THE HONOURABLE SAIYED MOHAMED PADSHAH SAHIB BAHADUR 
(Madras: Muhamma.dan): Sir, I rise to support the Motion. It is a matter 
for real satisfaction that the Bill which was introduced in the last Delhi session 
and which had started a very heated controversy, both in the Council and 
outside, has, after all, been so well and suitably modified by amendments 
that have been made by this House just a few days ago and those carried out 
by the Legislative Assembly yesterday, that it has now assumed a form which 
is agreeable to all sections of opinion in this House. Sir, as has been observed 
by my Honourable friends who have preceded me, this is a very important 
measure, inasmuch as it concerns the administration of a shrine, which is held 
to be the holiest in the whole of India and which is held in great respect by the 
Mussalmans, not only all over India, but even those outside this country. 
Sir, it is very gratifying to find that, even though the Oovernment rightly 
adopted an attitude of neutrality in this matter, both youn,elf and the Honour-
able the Leader of this House and the Honourable the Leader in the other House, 
did all they could to expedite the passing of this measure. Even though they did 
not interfere in the decisions to be taken, still you all gave us every facility 
to see that we were able to accomplish our task as quickly as possible. So, 
Sir. with the help of you all and our non-Muslim brethren, both in this House 
and in the other House, we have been able to modify this measure as we thought 
best and to have it carried. 

Sir, as has been remarked by the Honourable mover, the amendments 
that have been made in the Assembly are all, on the whole, quite good and 
comm~ndable. As has been said, there have been some very remarkable 
omissions and defects in not carrying out the consequential co~rections, after 
having deleted one of the clauses in the Bill, as was passed by this House. 
But all those things apart, the amendments made by the Assembly are, on the 
whole, good, and they can all be accepted in a body; especially in the case of the 
amendment that they have made in regard to clause 5, I feel that they have 
made a substantial improvement in that respect. This clause was amendpi 
by this House just a few days ago, and in amending that clause we had in view 
the fact that, instead of handing over the administration to the people who 
belong to Ajmer, it would be better to introduce an independent element also, 
so that people who come from outside could be such as would bEt beyond the 
influence of party politics.in Ajmer. We were able to bring about this result 
to SQJJle extent, by having a majority of those outsiders, though only- a narrow 
majority of outside~. Sir, the amendment that has been passed in the other 
House has now given a clear majority to this outside element. In this respect 
it is a very decided and substantial improvement in the Bill. About clause 7 
also, the Assembly has been able to effect an amendmpnt, which is reaJIy 

. good, bec8t1lBe to have admitted everybody in Ajmer to be eligihle to exercise 
. the franchise would not have been quite a feasible thing, becau.se it would 'he 
just possible on oOCl1.8ions of elections to import people from the villages close by 
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80 that, when contests happen to be keen, it would have been just possible 
for these parties to have brought outsiders from neighbouring villagts and 
make them take part in the elections. But now the amendment that has been 
made in the other House has made that impossible. And the provisions, that 
they ha~e made for the settlemtlnt of disputes by recoJ'llffiending an Ar~i~rat~on 
Board, IS really very good. It will put an end effectivdy to all the htIgatIon 
that has been ruining the parties in that place. 'Ihis is a very useful fIovision. 

With these words, Sir, I give my support to the Bill. 
THE HONOURABLE LIEUTENANT-COLONEL NAWAB Sm MAHOMED 

AKBAR KHAN (North-West Frontier Province: Nominated Non-Official) : 
Sir, I am glad to see that the Durgah Khwaja Saheb Ajmer Bill has been passed 
by the Legislative Assembly with some modifications. I am not at all concerned 
with the alterations made in it in the other House, because these are quite imma-
terial. What I wished was to get the Bill through both the Houses of 
the Central Legislature so as to have it enacted with the least possible delay 
and indeed, it is a very good thing to see its passage through both the Houses, 
for which I must congratulate my Honourable friend, Raja Ghazanfar Ali 
Khan, for bringing in this Bill on behalf of the Mussalmans of this country. 

What I wish to say in regard to it now is, that the wakf of Durgah Khwaja 
Saheb originated by the Emperors Akbar and Shah J ahan and further aug-
mented by his· successors and various Rajput chiefs and rajas. So far as 
I have ascertained in this matter, none of the various donors of this wakf have 
set apart a portion of its income for the muttawali of the sajjadanashin. The 
object underlying the origin of this wakf was to continue and keep up the 
mission of Khwaja Saheb, i.e., the spiritual and moralupliftment of humanity, 
for which the Khwaja Saheb himself worked for nearly 23 years in India. T~e 
question has been raised in the other place as to the descent of Khwaja Saheb. 
Well, Sir, it is an -easy thing now-a-days to make one's descent. Genealogical 
tables, in order to prove descent from a certain ancestor, can easily be made 
without a"y trouble. 

THE HONOW~ABLE THE PRESIDENT: Will you please leave that ques-
tion at this stage 1 

THE HONOURABLE LIEUTENANT-COLONEL NAWAB SIR MAHOMED 
AKBAR KHAN: I will leave it, Sir, but I will say this, that the Khwaja 
Saheb came to India at the advanced age of 75 years and I can furthermore 
prove that he never got married here. The official recorder of that period is 
Minhajusrraj who, in his well-known history, distinctly said that the Khwaja 
Saheb never got married here and died quite childless. And, furthermore, 
this is supported by Akbar's Minister. 

THE HONOURABLE THE PRESIDENT: Order, order. All this is irre-
levant to the Bill. 

THE HONOURABLE LIEUTENANT-COLONEL NAWAB SIR MAHOMED 
AKBAR KHAN: Well, Sir,· as it is your ruling, I will not go into the descent 
of anybody but I must say that neither the sajjadanashin nor the mutawa1Ii 
are the direct descendants of Khwaja Saheb. Even supposing the pretended 
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c~aim to be a correct.one, it does not make any difference at all. 'Khwaja Baheb 
did not make any will and the aukaf were given after his death. The donors 
never mentioned the mutawallis or sajjadanashins in any of their gift-deeds. 
There can be no adverse possession of the wakf property under any circum-
stances, no matter if its possession may extend to many centuries. Hence 
the whole of this wakf is for the Muhammadan world and it is for the Muham-
madan community to look after it and manage it for its good administration. 

Sir, I would have liked personally-as the Honourable the Leader of the 
Opposition said-that there ought to have been at least some nominee of the 
Hindu Rajput Chiefs on it, but as we cannot do anything to the amendments 
at this stage if we want the Bill to be passed, I will express a hope that, ifin 
future this Bill is ever brought before the Council, it should be borne in mind 
that the Khwaja Saheb Durgah endowments are not only from the Muslims 
but from the Hindu Ruling Chiefs as well. 
'. I am glad to find that the Honourable Raja 'Ghazanfar Ali Khan has 
been instrumental in bringing forward, this Bill in the interest of the Muslim 
community, for which he rightfully deserves their gratitude, and I expect that 
its wholesome working will surely prove beneficial and advantageous for the 
whole Muslim world. On the other hand, if its experience of work is found 
disagreeable to anybody, it is always bpen to anyone to have it modified by 
another Bill later on. 

With theSe words, Sir, I support the Bill whole-heartedly. 
*THE HONOURABLE MR. HOSSAIN IMAM (Bihar and Orisu. : 

Muhammadan): Mr. President, it gives me great pleasure to support the 
measure before the House and in this connection I have a personal pleasure in 
reflecting that, though the Bill, as it was last before the House, had some features 
to which I had conscientious objections, I am glad that the Assembly has 
removed many of them and the Bill as it has come to us is on the whole much 
better than the Bill which we passed. I was not preparedf,Sir, to listen to a 
'lecture from Raja Ghazanfar Ali Khan on the misdeeds of the Assembly. It 
is scarcely fair for those who live in glass houses to indulge in smne throwing. 
He particularly questioned, Sir, the power of this Legislature to legislate for 
India. I would remind him of the great constitutional Cllstom 'whereby the 
nationals of a country are subject to income-tax from whatever' source their 
income may be derived. Yes, Sir, it is a law throu.ghout the world that 
income-tax can be collected from incomes derived outside the country when 
the residents are the nationals of the country, and in a similar· manner the 
Durgah being situated in British India, we are perfectly authorised and 
bonstitutionaU,. empowered to legislate for its properties belonging outside 
India. 

THE HONOURABLE THE PREStDENT: You need not dilate on that 
'point beCaUSe we have already got foreign investments liable to income-tax. 

TaE HONOUBAaLE h HOSSAIN IMAM: I am very grateful to you, 
Sir, for reminding us of this. Then, Sir, as to the accuracy in Eng!ish of the 
'MatJiem&tid~ri ofAligarh ~dthe Knight of MOl'adabad, I scarcely think it 

• Not corrected by the Honourable Member. 
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was necessary to bring in personalities. We should avoid personalities as far 
as possible because after all people can pay us back in our own coin. 

As far as the amended Bill is concerned, the Honourable mover himself 
has admitted that there have been some improvements. As we were in a 
hurry, so were the Assembly people--they did not have the time to go over 
the amendments with the care which would have been necessary to achieve 
mathematical accuracy. 

Now, Sir, I will merely make a reference to one fact, that the question 
about the sajjarlanashin has absolutely no releyance; It was rather a waste 
of time that such a question should have been brought forward. The holder 
of this office is rightly respected throughout India and that is sufficient unto 
itself. I would not dilate on the historical aspect of the question. The Bill, 
as I said, Sir, is an improvement. If there are defects, we can bring in 
amendments in the next session, but we would like to give a due share of the 
congratulations to all those who were responsible for bringing forward this 
Bill. 

Sir, I support this Bill. 

THE HONOURABLE THE PRESIDENT: The Question is: 
" That the amendments made by the Legislative As.'lCmbly in the Bill to make better 

provision for the administration of the Durgah and the Endowment of the Durgah of 
Khwaja Moin·ud-Din Chisti, generaJly known as Durgah Khwaja Saheb, Ajmer, be 
taken into consideration. " 

The Motion was adopted. 
THE HONOURABLE THE PRESIDENT: I should like to say a few words 

on the next stage of the Bill, because, to my knowledge, this is the first time 
during the history of the Council of State wh<m a Bill which has originated 
in the Council of State has been amended in, the Assembly and has been sent 
back to the Council of State for further disposal. The procedure in connection 
with this is somewhat different from the ordinary procedure, and this is pres-
eribed by rules framed under the Government of India Act-rules 32 to 35. 
I will draw the attention of the House at this stage only to rule 35. It says: 

.. If a Motion that the: amendments be taken into considaration is c&rried, the 
Presiden1;-(not the Member-in-charge~shaJl put the amendments to the Chamber in 
iluch manner as he thinks most convenient for their consideration" . , 

I propose· to put all these 14 amendments together, both to save time, 
and as I understand this is an agreed and compromised Bill, I may point out 
that under clause (2) of rule 35 no further amendments to these .amendments 
is permitted, except those which are of a consequential character or of 
an alternative nature. Clause (2) of rule 35 runs t~UB : 

"Further amendments relevant to the 8ubject-matter of the amendments. mado by 
tho other Chamber may be moved. but no further amendment shan be moved to the Bill, 
unlOBB it is cODBequential upon, or an alternative to, an amendment made by the other 
Chamber". 

In view of this, I shall put all the 14 amendnient8 together inyself~ 
the Chair. 
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The Question is: 
"That this Council do agree with the Legislative Assembly in all t.hese 14 amend-

ments. " 

The Motion was adopted. 
THE HONOURABLE THE PRESIDENT: This finishes the work of this 

session. 

LEGISLATIVE ASSEMBLY. 

Bt.atement 8howing the amendmentB made in the Bill eo make better protJiBion for the adminw. 
tratim& of the Durgah and the Endowment of the Durgah of Khwoja M oin-ud-din 
Chisti, generally 1cn0W7l. as Durgah Khwoja'Sakeb, Ajmer, by the LegiBlative A88embly 
at ita meeting held on the 16th Oeeober; 1936. 
1. In clause 2-

(i) in sub·cluse (4) (b) ~er the ward .. building" the words .. and moveable pro-
. perty " were inserted ; 

(U) in sub·clause (4). (e) after the word" Jagir" the words" including all land, houses 
and shops and all landed property wheresoever situated belonging to the 
Durgah Sharif " were inserted ; 

(iii) in sub-clause (4) (d) the word .. British" was omitted; and 
(iv) for sub-clause (4) (e) thefolldWing was substituted : 

.. (e) only such offerings as are intended explicitly for the use of the Durgah". 

2. In sub-clause (1) of clause 4, for the word" supervision" the word" administra-
tion" was substituted and the words "and of buildings connected therewith" were 
omitted. 

3. In clause 5-
(i) for the word " nineteen" the word .. twentyfive" was substituted ; 
(ii) fiJi- sub-clause (el the following was ·substituted : 

" (e) three shlloll be electai by the Muslim ~embers of t~~ Central Legislature;" 
(iii) sub-clause (/). was omitteq. and the subsequent sub-clauses were re-Iettered 

accordingly; . ,> ; 

(iv) sub-clause (g) was omitted and the subsequent sub-clauses were re-Iettered 
accordingly; , ' , . 

<tJ) Bub-clauses (h) and (i) were re-lettered as sub-cIsuse (f) and (g) respectively; 

(vi) after sub-clause (i) the following new sub-clauses were inserted : 
.. (j) ol1e shall be elected by the Muslim Members of the United Proyinces Provin-

cial Legislatures; 
(I:) one 'shall be elected by the Muslim Members of the Bihar Provincial Legis-

latures ; 
(1) one shall be elected by the Muslim Members of Bengal Provincial Legielature ; 
(m) one shall be elected by the Muslim Members of the Punjab Provincial Legis-

lature ; 
(n) one shall be elected by the Muslim Members of the Sind Provincial Legis-

lature ; 
(0) ~De shall be eIeot.8d by tAte Muslim Members of the Madras Prc;vincial Legit-

lature ." 
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(vii) in sub·clause (j) for the words .. Hyderabad's Gov~ent" th~. word 
.. Hyderabad " was substituted; and the sub·clause wiuI re-Iettered aB sub-
clause (n); 

(viii) after sub-clause (n) the following new sub-clause WaB inserted : 

.. (?) four Sajjadanashins of the Shrines of the Chisti Order of Soom to be co-opted 
by the members elected or nominated under the precJe(ijng sub-sectioJIB (a) 
to (n) ;" and 

(n) the following proviso was addl!Ci :-
.. Provided that no person other than a Hanafi Muslim shall be a member thereof. 

Members elected by the Provincial and Cen~r~l Legislatures may not be 
members of Legislatures". 

4. In clause 6 after the word .. election .. occurring in the first line the words .. of 
members mentioned in section 5 (d) " were inserted. 

5. For clause 7 the following was substituted : 
.. 7. Only those Muslims who are recorded lIB voters in the Register of voters of the 

Municipal Board of Ajmer, except persons be10ngiIm to th~ Khadim com-
munity, shall have the right to vote in the election of members under sectioD 
15 (d)." •. 

6. Clause 9 was omitted. 
7. To clause 10, the following were added at the end: 

.. CaBual vacancies shall be filled up by the au~rj.t.y which has the power to appoin' 
the members ". . . 

8. In clause 12-
(i) in sub-clause (1) all the words occurring after the figures .. 1863" were omitted . 
(Ii) for sub-clause (2) the following was substituted : 

.. (2) The duties and powers of the Committee shall be-
(a) to manage the Durgah endowment; 
(b) to keep the buildingil within the boundaries of the Durgah Sharif and all 

buildings, houses .and shops comprised in the Durgah Endowmen' 
in PI?per order and in a state of good repair ; 

(e) ~'receive all moneys and other income of the Durgah Endowment; 
(d) to Bee that the endowment ~ds are Bpent in the manner desired by the 

i , doIl&l'B; . 

(e) to pay aaiaries, allowances, and perquisites, and make all other paymentl 
due out of or oharged on the revenues or income of the Durgah Endow-
ment; 

(0 tMr engage, appoint, promote, degrade, suspend or dismiss servants of the 
Durgah Endowment ; 

(g) to do all other such things aB may be incidental or conducive to efficient 
administration .. ; and 

(iii) after sub-clause (2) the following new sub-clause was inserted : 
.. (3) That the Committee will exercise its powers of administration, cont.rol and 

management of Durgah Endowment through the Muttawa.lli who shall 
be its Manager." 

9. For clause 13 the following was substituted : 
.. 13. The Committee may appoint such and so many standing and special com-

mittees as it deems fit, and may appoint to them persons who are not member 
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of the Committ.ee, to exercise such powers and perform such duties as may 
be delegated to them by the Committee, subject to the confirmation by the 
Committee." 

U~. For clause 17 the following was substituted : 
II 17. Apy dispute arising about the powers, or privileges of Sajj&d& Nashin, Mut-

tawalli or any Khadim and the Committee shall, at the request of either 
side, be referred to a Tribunal of Arbitration consisting of one member 
appointed by the Committee, one member appointed by the aggrieved party 
and an umpire of a rank not below that of a District Judge appointed by the 
Chief Commissioner of Ajmer-Merwar&_ The decision of the tribunal shall be 
final aud no suit shall lie in any civil court in respect of the matters decided 
by the Tribunal. Every such request shall be deemed to be a submission 
to arbitration under the terms of this section within the meaning of the 
Indian Arbitration .Act, 1899, and all the provisions of that .Act, with the 
exception of section (2) thereof, shall apply accordingly_" 

11 • .After clause 17 the following new clause was inserted : 
II 18. No act or proceeding of the Committee shall be invalidated merely by 

reason of the existence of a vacancy or vacancies among its members." 
12. In clause 19 for all the words occurring after the words " Durgah Endowment " 

in the ,fifth line the words " to religious preaching " were substituted_ 
13. For clause 20 the following was substituted : 

" 20 (a) The &COOunts of the Durgah shall be duly audited every Y6ar by a Chartered 
or Registered Accountant appointed by the Committee. 

(b) The Committee shall publish an annual report on the administration of the 
Durgah with the financial estimate and the report of the .Auditor." 

14. Necessary corrections of ,the numbering and lettering of the sections inserted 
were carried out together with consequential corrections of crOBB references. 

FAREWELL SPEECHES ON THE DISSOLUTION OF THE TIDRD-
COUNCIL OF STATE. 

*THE HONOURABLE KUNWAR SIR JAGDISH PRASAD (Leader of the 
House): Sir, it is now nearly four years since my distinguished predecessor, 
the late Sir Fazl-i-Husain, welcomed you here as thp, first non-official President 
of this HOllse, and in doing so he expressed the hope that yon will be the best 
custodian of the rights and liberties of this Chamber. I think thJjt hope has 
been amply fulfilled. (Applause.) You came to your task fully equipped 
with experience, knowledge and achievement in many fields· Q[ public activity. 
After being called to the Bar nearly 50 years ago, after making your mark in 
yoUr own province as an Advocate, you turned your attention to industrial 
p~suits. Later, you were a member of the Fiscal Commission, a Governor 
of the Imperial Bank, and a member of the Royal Commission @ Currency 
and Exchange. You devoted a good deal of your valuable time to local 
administration and were for a number of years a member of the Municipal 
Corporation of Nagpur. As President you have conducted the debate\! and 
proceedings of this House with fairness, with firmness, and with efficiency. 
In your private capacity you are an ideal President of this House. Your 
hospitality, your accessibility, your geniality, and your kindliness 'have 
attracted to you all the good wishes of the Members of this House. It is only 
natural that we, both officials and non-officials, should join in the united 

* No~ corrected by ~he Honourable Member. 
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tribute of reg!l.rd and afidction to you on the eve of the diss~lutiori of this House. 
For my own p:ut, since I have had the honour of being the Leader of this House 
you have shown n:>thing but kindliness and help in all my difficulties. O~ 
vory beat wishes go with you for your continued health and happiness. 

I should 80130 like, Sir, with your permission, to take this opportunity 
of saying a word of farewell to the non-official Members of this House. Some 
of them will be going back to their constituencies to contest elections; some 
will be seeking new fields of service and distinction in the Provincial Legis-
latures. I think we can all look back to six years of good work none-the-les8 
effective because it has been done quietly and unobstrusively. 

I should like also to thank the Leader of the Opposition and other Members 
for the friendly spirit in which our proceedings have been conducted. The 
clash of opinion, the thrust and parry of attack have, I am glad to say; left no 
scars behind. We have all done our 'Work with the sole object of doing the 
best that we can according to our abilities and a spirit of goodwill and co': 
operation has prevailed throughout. In wishing you all good-bye; I may 
express the hope of welcoming some of you back again next year.· (Applause.) 

THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAB: Sir, I 
deem it a privilege, as spokesman of this side of the House to· add my tribute 

1211100N. 
to the services which you, Sir, have rendered to the House 
both as a Member and as its President. There is a personal 

pleasure attached to this tribute in that I have enjoyed your friendship for 
over twenty years and have watched with interest and with profit your unique 
parliamentary career. 

You, Sir, entered public life in the legislative sphere at a time when some of 
us were in our teens. You have ml.intained, throughout that period, that 
vigour of thought and that clear outlook which makes parliamentary life so 
useful. 

In honouring you, today, we are paying our tribute not only to the Presi-
dent but also to one who has been the Father of the House. We are proud 
of the fact that you, as the first non-official to be appointed to this Office, have 
added greatly to the dignity and the prestige of this Office. And the pleasure 
is doubled when we feel that this role has been filled by one of our countrymen. 
There was a time when in the heat of political controversies the Council of 
State stood in da.nger of being relegated to the background. Now, His 
Excellency the Viceroy addresses both the Houses jointly. 

There will undoubtedly be some difference of opinion as to whether your 
office should be modelled on the Speakership of a popular Chamber or on the 
functins of the Lord Chancellor in the House of Lords. You have, on 
occaSions, gone outside the purely technical duties of a President and helped 
the Council with the benefit of your counsel. Your rulings have always been 
implicitly obeyed by every section of the House even though on occasions 
Members of this Honourable House may have held a different view on the 
merit of the case. 
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We assure you, Sir, o~ a warm welcome should you choose to join this 

Chamber hereafter. We bId you farewell on the eve of the di880lution of the 
Council and pray for your long life, health and prosperity. 

Sir, this being the last meeting of the present Council of State, I heartily 
thank the Honourable Leader of the House for his consistent courtesy to us 
and for his accommodating us always. I am also thankful to the Honourable 
Secretaries of Government, the Chief Commissioner of Railways and the Chief 
Commissioner of Delhi for the courtesy they have always extended to us, and 
am equally thankful to His Excellency til') Commander-in-Chief, who notwith-
standing his being a soldier has sympathetically and patiently heard us in 
debates. 

I at this juncture bid farewell to all my official and non-official colleagues 
and wish them peace and health. Sir, I am also thankful to the Honourable 
the Leader of the House for paying a compliment to the Party to which I have 
the honour to belong. The Party has criticised Government when criticism 
was necessary and this Party has always strived to serve our King and 
country according to its best lights. 

*THE HONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan): Sir, I rise to join in the congratulations on the work done by you 
during the last four years. There is no doubt that your appointment has been 
a red letter day in the history of the Council of State, firstly, because a non-
official was elevated to the Chair, and secondly, because in you we found 
a sage adviser, helpful and obliging patron and at the same time one who 
was ready to maintain the dignity of this House. To us it has been a 
great pleasure that whenever any question involving the dignity of the 
House came up you were always ready to take up our cudgels and to 
defend it with the vigour characteristic of your political life. Your 
a.ppointment, Sir, has been beneficial to both sides of the House, 
because in you we have the rare combination of a critic, and sometimes 
a vehement critic, of Government as well as one who can understand the 
point of view of Government and adjudicate upon it dispassionately. When 
the question of the Joint Select Committee came before us you forwarded 
the laudable desire of the House to be associated with it, and when the 
Finance Bill was brought late to us you took up the matter with Government 
to have it brought to us in time to enable us to do justice to it. 

We shall always remember your kindness to us inside and outside the 
House. Perhaps people have not realised how helpful you have been to us 
on this side because we do not blow our own trumpets. The Honourable the 
Leader of the House was kind enough to express his good opinion about the 
Opposition. I think that in this House we have a rare combination of good 
fellowship which is absent in most of the legislatures where legislatures are 
as powerless as this House. In spite of our differences we have always received 
most courteous and kindly treatment from the occupants of the Treasury 
benches and we are very grateful to them. The Third Council of State has 
set many new decisions. I looked into the debates concluding the First ~nd 
Second Councils and found no counterpart of these congratulatory proceedings 
Again, on this last day the Third Council of State has passed a non-official 
Bill and a Bill which originated in this House, which also is an innovation. 

* Not COl'IeOted by the HOD01ll'able Member. 
o 
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We are now going back to our constituencies, some to go to the local Councils, 
some to return here, but all those of us who are fortunate enough to comp 
back here hope that we will find in the Fourth Council of State the same 
genial good-fellowship as we have in this one. (Applause.) 

*THE HONOURABLE MR. P. N. SAPRU (United Provinces Southern: 
Non-Muhammadan): Sir, may I as a junior Member of this House join in 
the tributes which have been paid to you this morning. This is the last 
occasion on which the present Council will sit and in a few days we shall be 
engaged in our elections. It is fitting therefore that we should say before we 
disperse what we feel about you. It is embarrassing, Sir, to say all that one 
feels about you in your presence, but I would ask you to believe, Sir, that 
what we are saying comes from the heart and that there is no element of 
exaggeration in what we are saying about you. You, Sir, have had a great 
career. You have had a rich and varied life. You have achieved great dis-
tinction in various walks of life, law, business and politics. You were, 
Sir, a very distinguished Member of the old Imperial Legislative Council, 
a contemporary of Gokhale, of Surendranath Banerjee, of Wacha, of Pandit 
Madan Mohan Malaviya and Bhupendranath Basu; and you were a signatory 
to the famous Memorandum of the Nineteen which eventually led to the 
mission of Mr. Montagu and the introduction of the Montagu-Chelmsford 
Scheme. You were in your non-official days an able and distinguished fighter 
of public causes. You have been a Member, a distinguished Member, of 
this Council, since its birth and you were appointed its President in 1932. 
You were its first non-official Indian I'resident and worthily, Sir, if I may 
say so with respect, you have filled that great office. You have been able, 
impartial, just and courteous as our President. But these qualities, great 
as they are, are not precisely the qualities which have endeared us to you. 
They are qualities which may win people's respect, but they are not precisely 
the qualities which win what is much more difficult, people's afiections. You 
have won, Sir, not only our respect, but also our hearts. You are not only 
respected by us, but, if I may say so, loved by us. (Hear, hear and Applause.) 
What is the secret of your success 1 The secret of your success, Sir, is that 
you are one of God's gentlemen, incapable of a mean thought, of a harsh 
word or an unkind deed. We have always looked up to you not only as our 
President, but as our best friend, guide and philosopher. You have ruled us 
through our hearts. You have added, Sir, dignity and prestige to this Coun-
cil. It was, we know, at great sacrifice that you accepted this position 
a.nd we have marvelled at the extraordinary capacity which you have shown 
for hard work. Even when some of us, younger men, feel tired and -go to the 
lobbies and have a smoke, you go on, Sir, listening to our speeches, attentive 
to every word that we utter, alert, vigilant and watchful. You have been, 
Sir, a great President, the greatest President that this Council has ever 
had. (Applause.) And I am sure it is the unanimous· wish of this Council 
that you may continue to preside over it for many many years more to come. 
(Applause.) We hope, Sir, that ~hould the opportunity present itself to you-
and we are sure it will-you will not refuse to guide the deli berations of this 

• Not corrected by the Honourable Member. 
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Council at such a critical juncture. Sir, may I say that we are thankful to thE' 
Leader of the House for the great courtesy and spirit of accommodation that. 
he has always shown. We are al'lo obliged to our official colleagues, to His 
Excellency the Commander-in-Chief, to the various Secretaries, to the 
Chief Commissioner of Delhi, to the Chief Commissioner of Railways, for the 
kind help that they have always given us. Sir, we in this Council have 8 
friendly atmosphere and we should be sorry if that friendly atmosphere 
disappeared. Sir, it has been a pleasure for us to work in this Council and 
whetb.er we come back or not to this Council, we shall always look with pride 
and. pleasure to the days that we have spent in this Council. 

Sir, I join in the tributes that have been paid. 

THE HONOURABLE SAIYED MOHAMED P ADSHAH SAHIB BAHADUR 
(Madras: Muhammadan): Si:.;. I associate myself with what has been said 
by the Honourable speakers who have preceded me in giving expression to 
the grateful appreciation of the excellent manner in which you have discharged 
your onerous duties as the President of this House. Sir, before you entered 
upon this high office, you had for yea~ been one of the most popular and 
esteemed Members of this Council. You had, Sir, already distinguished 
yourself in various fields of activity and had to your credit great services-
a brilliant record of great services-rendered to the country for nearly a period 
of half a century. Sir, in your profession as a lawyer, in your career as an 
industrialist, as a pandit of high finance, and lastly, and not the least, as a 
politician and a parliamentarian, you had already earned a reputation-in 
everyone of these activities you had earned a reputation, which seldom 
falls to the lot of other individuals who devote their whole lifetime to the 
pursuit even of one of these careers. Therefore, Sir, it was patent that when 
you accepted this office, you accepted it at a considerable sacrifice. Great 
as was your sacrifice from the point of view of busine~, from the point of view 
of material gain, you made no small sacrifice in allowing yourself to be muzzled, 
as you said the other day at dinner, for all these years. It would of course 
have cost no small effort for one like you to have sat unconcerned in your 
Presidential Chair, when storms of controversies raged round about you and 
perhaps arguments were vehemently advanced, which in the fulness of your 
knowledge and experience you knew were not quite well-founded. Sir, a 
keen debater like you would have found it to be the hardest exercise of 
patience and self-control to have refrained from entering into the arena and 
taking part in the dialectical fencing which was going on around you. But, 
Sir, the cause which you wished to serve was well worth the sacrifice that you 
have made and in serving this cause we are glad to find that you have achieved 
the same success which you have achieved in every other work on which you 
had launched, and this success was always achieved by you by dint of your 
capacity, your sincerity and the honesty of purpose which you alway& brought 
to any task which you ever undertook. Sir, not only did your appointment 
open up a new chapter in the history of this august body, it being the first 
appointment of a non-official President for this House, but you were able, 
by all that you did achieve during the tenure of your office here, to fill up .the 
first pages of this chapter with such glory and splendour that the traditIOns 
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that you have set up would be well worth being preserved and followed in the 
Legislatures which will be set up in the new reforms. 

THE HONOURABLE THE PRESIDENT: I shall thank you all to be as 
brief as possible and save my blushes! 

THE HONOURABLE SAIYED MOHAMED P ADSHAH SAHm BAHADUR: 
Sir, as my Honourable friend Mr. Sapru has said, we feel embarrassed in your 
presence in paying you the tribute which is really your due and which you 
deserve by virtue of your capacity, character, breadth of view, kindliness and 
genial disposition. 

Sir, I will close my remarks by saying that this Council which is going to 
enter upon a more useful career under the new reforms, this Council was able 
to build up its claim to the greater power which it is going to be invested 
with by much that it was able to achieve under your guidance here. You, 
Sir, have eularged the scope of the work that is being done in this Council. 
You have invested the non-official work that is done here with more dignity 
and by giving it as much encouragem~nt as it was possible for you to give it. 

Sir, it is a copious record if anyone attempts to enumerate all that you have 
done both in this Council and outside, and I will end my observations with 
reference to you by simply joining in the good wishes that have been expressed 
by the previous speakers and wishing you long life, health, every happiness 
and prosperity. 

Before I sit down, Sir, I would take the opportunity of bidding good-bye 
also to my colleagues in this House. First of all, Sir, I would in particular 
express our grateful thanks to the Honourable the Leader of this House who 
has always been ready to accommodate the non-official Members of this House 
in the disposal of the non-official work not only by securing us additional days 
but also by consenting to sit for longer hours in this House and adjusting the 
business in a way so as to give us more time for the disposal of non-official work 
here. I am grateful also, Sir, to the other officials, His Excellency the Com-
mander-in-Chief, the Secretaries of all Departments, the Chief Commissioner 
of Railways, and all the officials here who, whenever it was possible for them, 
were always found ready to help us and accommodate us. 

Lastly, Sir, and not the least, I express my grateful thanks to all my 
other and non-official colleagues 'in this House from whom I have always 
received nothing but kindness and courtesy. We have, Sir, in this House, 
in spite of our differences on public questions, been able to carry on as 
members of a happy family. 

THE HONOURABLE DIWAN BAHADUR SIR RAMUNNI MENON (Madras: 
Nominated Non-Official): Sir, I feel I cannot let this occasion pass without 
making a few remarks. Two thoughts are working in our minds today, both 
having their origin in our knowledge of the Council's impending dissolution. 
One is that you will soon cease to be its President. It has been said of Mark 
Twain that on reading his obituary in the daily papers he promptly 
announced that the report of his death was an exaggeration. I shall not 
commit the indelicacy, not to say the impropriety, of anticipating the decision 
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on a matter wh~ch rests partly in your own hands and partly and primarily in 
the hands of His Excellency the Governor Gelleral. But I may be permitted 
to express the hope----6 hope which I am sure is shared by all Members of this 
Council-that the future course of events will prove that our apprehension of 
your demise as our President is altogether groundless. Indeed if our prayers 
and wishes can determine the course of destiny, I am sure that the next Council 
will find you adorning the Chair which you have filled with so much distinc-
tion during the la.st four years. 

The other thought which comes up in the mind is the uncertainty in 
regard to many of us as to our· return to the next Council. I therefore take 
advantage of this occasion ofleave-taking to express my great gratitude to the 
Leader of the House for his unfailing kindncss and courtesy and to you., Sir, 
my great esteem, and my appreciation of those great and varied qualities 
which you have shown in the discharge of your duties as our President. 
Opinions may differ as to the utility of this Council, under its present consti-
tution, as an organ of the State. But I think there will be universal approval 
of the atmosphere of dignity, courtesy and toleranc'1 ill which its delibera-
tions are conducted. Many factors have douhtless c()utributed to this atmo-
sphere, but I think I may say without fear of eontmdiction that the most 
dominant of them is your own personality. I shall not embarrass you by 
referring to this subject in any detail, but I think I shall be lacking in apprecia-
tion if I do not mention the knowledge, experience and tact, the fairness and 
impartiality which you have brought to bear upon your great and onerous 
task and which have contributed so largely to the smooth and efficient 
working of this Council. Your consideration for the new Member has always 
been one of your obvious traits. No ~ember can ever forget the patience, 
sympathy and kindness which you extended to him when he rose to make his 
first speech. I have sometimes thought that you possess the gift of making 
the dumb speak. 

People with some knowledge of men and affairs can readily tell a good 
thing or a bad thing when they see it. There is a story told of a certain 
Persian king who was asked to adjudicate between the claims of two rival 
poets to a prize. The king listened very pa.tiently to the recitation of his 
poem by one of the rival claimants and without any hesitation awarded the 
prize to the other. Examples of the converse of this story are often found in 
practical afl'airs. We all know that we possess a very good President in you 
and that it will be difficult, if not impossible, to get another who can fill the 
Chair as worthily as yourself. 

Before I sit down I should like to express the hope that the tl"adition 
which has been built up in this Council and to which you have so very largely 
contributed will grow and .flourish under your wise guidance in -ehe short 
period of time that lies between us and the inauguration of the Federatio? 
and that it will provide stimulus and inspiration to the reformed Council 
in its tender years. 

THE HONOURABLE SIR DAVID DEVADOSS (Nominated: Indian 
Christians): Sir, it would be tedious,' though it may be pleasant, for me 
to repeat all that has been said by other Honourable Members of thiS 
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House. I confine myself only to one or two points. In the first place, you 
are the guardian of our privileges and our . liberties. On a memorable 
occasion, Sir, you protected our rights against enoroaohment by the 
Executive. Mter spending weeks in the other plaoe-I will not say wasted, 
because they were not the people who wasted, but other people wasted the 
time-after spending several weeks, they came here and wanted a Bill to be 
passed in a few hours. You, Sir, very rightly protested against that, and ever 
since that, I believe the Exeoutive has not been trying. to enoroaoh upon our 
privileges. That is an achievement which will go down to future generations 
as one which redounds not only to the oredit but to the honour of your 
place. 

The second point is this. Sir, the Chair is supposed to have a soporofio 
effect on its oocupants. As has been observed by the Honourable Mr. Sapru, 
many Members of this Honourable House find it exoeedingly diffioult to stay 
for half an hour in their seats and they go out either to have a smoke or a chat. 
You have been sitting for several hours. One day you sat from 10 o'clook 
in the morning to 6-30 in the evening. It is not at all an easy thing to do. 
People who have been oooupying ohairs, Sir, not only in the Legislative 
Assemblies but in other plaoes, would be able to bear testimony to the faot 
that when they are elevated to a rhair, especially when the chair is on a higher 
level than the benches of the other people, there is a tendenoy to have forty 
winks especially after lunoh. You, Sir, never allowed your attention to 
slaok for a moment; whether it be the subjeot of the Khewra mines of our 
Honourable Raja, or whether it be animal nutrition of some of our Rajas 
here or some other knotty conundrums relating to finance of the Honourable 
Mr. Hossain Imam, you were always ready to pull up when they strayed from 
the point. Sir, it is not an easy matter. It is a matter for great congratula-
tion, especially when you have been hard worked, that you should follow the 
disoussion so closely and pull up whenever necessary. Sir, the Counoil of 
State would be unthinkable without you, Sir, as President of it (Applause) 
and I hope that when the new Couuoil meets, you will be asked to adorn it 
as its President. With these few words, I should like to say that we really 
feel very grateful for all that you have done for us here, inside as well as out-
side. 

I may also say a word or two about the Honourable the Leader. He has 
been very kind to us and has in every way met the wishes of the Opposition. 
If we are sitting here today, when all the official business was over two days 
ago, we are doing so simply to oblige our Muhammadan friends; otherwise, 
we would have gone back to our plaoes on the 15th of this month. We are 
here to pass a Bill-I do not know how it will work. The future alone will 
show. These trusts, it has been my experienoe, are mismanaged, and it is 
a good thing that the Muhammadans have thought of having a law which 
would enable them to see that these trusts are properly managed. 

With these few words, Sir, let me take leave of you and the other Honour-
able Members of this House. ' 
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THE HONOURABLE MR. R. H. PARKER (Bombay Chamber of Commerce) : 
Sir, one of the ablest of my Indian friends some time ago said to me that he 
regarded the greatness of England as due very largely to the fact that there 
were so many men there who were willing to put aside their own interests and 
perform a public service. If I may say so with great respeot, you have shown 
that attitude in life. In my early days, I decided to have nothing to do with 
politics with the result that when I came here to Simla for the fIrst time last 
year, I was completely unacquainted with parliamentary procedure and public 
speaking and I asked an Indian friend of mine if he could put me on to any 
line of thought or book which would guide me as a "young legislator" and 
he replied, " All you have to do is to ask Sir Maneckji Dadabhoy". That 
r have always done, as you know, Sir, and I have always found you, Sir, 
extremely kind in every possible way. r would like also t{) say that the 
Members of the Government benches have always shown great consideration 
to me and given me every help. 

THE HONOURABLE RAJA GH\ZANFAR ALI KHAN (West Punjab: 
Muhammadan): Sir, like my Honourable colleague Mr. Sapru I am also 
speaking as a junior member. I must confess that in spite of my being seven 
years in the other place, and two years in the Council of State, up till the last 
Delhi session I did not know whether the Council of State had an elected 
President or a J'lOminated President. I can assure you, Sir, that from the way 
in which you treated us, we always considered that no elected President could 
have done better. (Applause.) If the Governor General had left the choice 
to us, we could not have elected any other person except Y01llS(,lf to the Chair. 
To form a correct idea of what changes haye taken place in the Council of 
State, one has to go back four or fIve years. Before I crossed the efficiency 
bar and was promoted to this House, I used to stand on the balcony of the 
Legislative Assembly and at about 20 minutes past 11, a long row of 
rickshaws with coolies dressed in beautiful uniforms used to pass with their 
faces towards the Mall, and on inquiry it was always found that the Council 
of State had finished their work and adjourned. Whenever we saw the Council 
of State rickshaws pass after 12 o'clock, we thought that something extra-
ordinary had happened. Now, we have been sitting here, particularly on non-
official days, up to 5 o'clock every day, and it is mostly due to our having tho 
privilege of having a non-official Chairman who is always anxious to help us 
in every possible way to bring forward non-official legislation. This welcome 
change in the Council of State can also be attributed to the formation of the 
Opposition Party in this House, and I would be failing in my duty if on this, 
the last occasion, I did not express my great appreciation of the formation 
of the Progressive Party or the Opposition Party in the Council of State. I 
understand this Party was formed only four years ago. It is not easy to form 
an Opposition in a House like this and I must pay my highest tributes to the 
Honourable the Leader of the Opposition Party, Rai Bahadur Lala Ram Saran 
Das, on his success in forming a real opposition party in this House which is 
to a great extent responsible for making the debates in this House ir.teresting. 
However mild that opposition may be, the existence of an Opposicion Party 
in the House always adds to the value of its debates and deliberatioDs. 
Government should never be afraid of an opposition party so long as my 
Honourable friend Sir Josna Ghosal is the Whip of the Government Party, 
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whose great popularity and whose entertainments in· New Delhi will always 
attraot more people to the Governmeat side than on the side of the Opposition! 
Sir, I will not say much about the Leader of the House. The only wise thing 
which the Gl)vernment have been doing consistently for the last 16 years is 
always to pick out the best of the Executive Councillors and to appoint him 
Leader of the Council of State. I know the Honourable Sir Muhammad 
Habibullah, the late Sir Fazl-i-Husain and now our present Leader, and I 
am sure all Honourable Members will agree with me that no other Member of 
the Viceroy's Executive Council would be more fitted to be Leader of this 
Honourable House than our present Leader. I may further submit that we 
have luckily as Members of the Government those valiant Secretaries who really 
run the Government of India. However brief their replies to our questions 
they give us the impression that they mean to do what they say. That would 
not be the case if the reply was given by an Executive Councillor. And the 
Honourable the Chief Commissioner for Railways couches his replies in such a 
way that although he always refused what I asked I feel 8Omehow indebted 
to him! This small pink book of Standing Orders of 108 pages contains such 
matters as even those people who have been in the Legislatures for a number 
of years have still to look up every ten minutes and still make mistakes, we 
are grateful to the Secretary of the Council of State, Mr. Lal, who always readily 
helped us and was always obliging. Sir, we shall always remember with grati-
tude the kindness, the sympathy, which you have meted out to us, and I can 
assure you that I am not talking conventionally when I say that, provided 
you are prepared to make further sacrifice for a period of two or three years 
before the new constitution comes in, His Excellency the Governor General 
will be placing us all under a heavy debt of gratitude if he will ask you to 
again to occupy this Chair. 

Before I sit down I must express my thanks to Rai Bahadur A. L. Banerjee. 
I am sure I am voicing the feelings of all the non-official Members that 80 
far as our connection with the office is concerned he has always been very 
oourteous and sympathetic. 

THE HONOURABLE KHAN BAHADUR DR. SIR NASARVANJI CHOKSY 
(Bombay: Nominated Non-Official): I cordially associate myself with the 
sentiments---

THE HONOURABLE THl<~ PRESIDENT: I do not wish to prevent Members 
from expresRing their sentiments, but I must request them once more to be 
very very brief. 

THE HONOURABLE KHAN BAHADUR DR. SIR NASARVANJI CHOKSY: 
I do not propose to take long. I cordially agree with all the sentiments which 
the Honourable Members have expressed. Yoil have, Sir, occupied an eminent 
position in the Legislature of India and by your dignity, cordiality, 
impartiality and fairness you have evoked the love and esteem of the Honour-
able Members, nay, you have enhanced the prestige of the Chair by follow-
ing its traditions and have added fresh lustre to its dignity and great 
position. As regards your relations with Honourable Members, Sir, permit 
me to say tAat they have always met with impartiality and fairneSB at your 
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hands, a fact that has been conspicuous in the deliberations of this House 
I cannot however help saying that the deliberations in this House must have 
imposed a considerable strain upon your physical energy, not to say patience 
and powers of endurance. I am really surprised that you should have 
continued for hours together to keep the Chair and to give close attention to 
each and every point that arose. The Council has been happy in a President 
who has upheld its rights and privileges. Although in parting with you, Sir, 
we express our gratitude for all that you have done for the Council, we do 
hope that when the new Council assembles, you will continue to adorn the 
Chair with dignity and prestige. We bid you good-bye with all gratitude 
and cordiality. 

One word as to the Honourable the Leader of the House. During my 
experience of four years I have never come across an occasion when the 
Honourable Leader of the House has expressed such sympathy towards a 
Member moving a Resolution as he has been to myself. I was very agreeably 
surprised at the way in which he expressed his sympathy and cordiality 
upon a question which was of great importance to all India. Need I say I feel 
extremely grateful to him. 

With these words, Sir, I again wish you all happiness and prosperity. 
THE HONOURABLE RAJA CHARANJIT SINGH (Punjab: Nominated 

Non-Official): I should like to associate myself with the sentiments which 
have been so eloquently expressed by my Honourable friend the Leader of the 
House and other Honourable Members. I have had the privilege of 
knowing you, Sir, for very many years, and I can confidently say that there iii 
no Member who has rendered more patriotic or more far-reaching services to 
the Government and country. Since your' elevation to the Chair, which was 
once occupied by such great men as Sir Alexander Muddiman, Sir Montagu 
Butler and Sir Henry Moncrieff Smith, you have not only upheld the great 
traditions of your distinguished predecessors but have also added fresh lustre 
to it. You have been, Sir, a vigilant guardian of the honour and dignity of 
this House and we are very grateful to you for the courtesy and consideration 
you have always shown to us. 

THE HONOURABLE MR. BIJAY KUMAR BASU (Bengal: Nominated 
Non-Official): I will be very brief and I would not have risen, except to 
associate myself in this very pleasant task of bidding you and the other 
Members of this Council good-bye. Otherwise, I would be in a minority all 
I find most of the Members have spoken and I am always afraid to be in a 
minority. But, Sir, as you have pointed out, it is useless for us to say things 
which may tend to make you blush. I consider it as awkward to praise a man 
to his face as to abuse him behind his back. So I will, Sir, only associate 
myself whole-heartedly with the sentiments that have been exprflssed so far 
as you are concerned and the other Members of the Treasury benches by the 
other speakers and shall not repeat them to your face. I wish you, Sir, health 
and peace of mind during the years to come. 

THE HONOURABLE NAWAB MALIK SIR MOHAMMAD H.-\.YAT KHAl( 
NOON (Punjab: Nominated Non-Official): I beg to associate myself with 
all that has been said by the Honourable Leader of the House, the Honourable 

M88CB D 



CQUNCIL OF STATE. [17TH Ocr. 1936. 

[Sir Mohammad Hayat Khan Noon.] 
Leader of the Opposition and the other Honourable Members. Sir, we, the 
nominated Members, are particularly very thankful to you because we 
received just as much courtesy, justice and fair treatment from you, Sir, as 
any other section of the House. I also thank the Honourable Leader of the 
House and the Secretaries for their courtesy. 

THE HONOURABLE PRINCE AFSAR-UlrMuLK MIRZA MUHAMMAD 
AKRAM HUSSAIN BAHADUR (Bengal: Nominated Non-Official): I am not 
a man of speech, and so there is not the least fear of my speaking at any length 
on this day. I have maintained silence throughout this session as well as in 
the last, but there are occasions when one feels tempted to break the monotony 
of his practice and to speak a few words, particularly on this day when our 
hearts are tender and we feel regret in parting from so many good friends, 
particularly you, Sir, as the head of the Council of State. I was associated 
with you, Sir, six years ago as a Member of the Council of State, when you 
were my colleague j and it was then that I learnt to respect you for your 
views, your sincerity of purpose, which I admire. It is a matter of great joy 
that there is no conflict of views since you have occupied this Chair. You 
are the same person, the same sincere and honest person, that you were when 
you were an ordinary Member of the Council of State. You have shown to 
us courtesy and sympathy which we all appreciate and admire, and I feel it 
difficult to use words, because so many people have said so much and used so 
many words that I can hardly find myself able to express the sentiments 
of appreciation with which I am filled. I wish you, Sir, a long, healthy and 
useful life, and I am sure that if opportunity presents, as I am sure it will 
present itself to you, to do service to your country, you will not be diffident in 
accepting the offer so long as God gives you power and strength to do your 
duty to your country. (Applause.) 

Sir, as regards the Leader of the House with whom I have been associated 
for two sessions, I cannot but express my great admiration for the consum-
mate skill with which he has dealt with the many questions that have come up 
in this Council and presented Government Bills and Government cases. The 
Government benches are full, Sir, with the pick of the Civil Service and 
everyone of them is a past master in the art of argument,~and argument 
which brings conviction to many of us in this Council. I am sorry we have 
to part with them and I wish them, particularly the Leader of the House, 
a healthy, happy and prosperous life and I hope that the relations which have 
existed between the Leader of the House and the Members of the Council of 
State, the relations of amity and goodwill shall always continue. 

Turning, Sir, to my .right, I cannot refrain from expressing my admi-
ration of the way in which the Leader of the Opposition, Rai Bahadur Lala 
Ram Saran Das, has done his duty. (Applause.) The way in which he 
has opposed Government has taken away all the stings of opposition j and on 
the benches on his left, we have two very promising young men, I mean Mr. 
Sapru and Mr. Hossain Imam, who are shaping so well that I have no doubt 
that many of us think that they are destined to fill more important places 
and to do greater service to their country than they are doing at present. 
Before me, Sir. sits a man from the Punjab, the Honourable Raja Ghazanfar 
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Ali Khan, with whom also I was associated before as a Member of the Council 
of State. He was then not the same Raja Ghazanfar Ali Khan that he is 
today. He has developed his skill in debate to a considerable extent, and 
when he gets up he commands our attention for the way in which he deals 
with the several questions in which he has interested hiIIlBelf. I wish you, 
Sir, and all the Members of the Council of State good-bye and farewell. 

*THE HONOURABLE KHAN BAHADlJR SHAMUS-UD-DIN HAIDAR 
(Bihar and Orissa: Nominated Non-Official): Sir, I feel I would be lacking 
in my duty if I failed to join my Honourable colleagues in expressing our 
feeling of great and genuine respect for you. I confess I am not an old Member 
of this House like most of my Honourable friends and have therefore not the 
privilege and pleasure of knowing you longer. But, Sir, during the short 
space of a year and a few months that I have been here, I found that your 
remarkable personality, your acknowledged ability, your able and just rulings, 
your encouragement to new Members, your uniform kindness and your 
proverbial hospitality, have not only endeared you to all the Members of this 
House, but have tended to raise you in the esteem of everyone, both inside and 
outside the House. We are aware, Sir, that the duties of the President are 
by no means of an easy character and it would not be wrong to say that 
that duty has been performed by you, Sir, in a manner worthy of your high 
reputation and of which every Indian ought to be proud. 

Sir, I do not wish to take up more of the time of the House after all that 
has been said by my seniors, and will therefore end my tribute of respect by 
humbly and earnestly begging the God of the East and the West to spare 
you for many many years to come and to bestow on you and your family all 
that is noble and good. (Applause.) 

TBE ,HONOURABLE THE PRESIDENT.: (Applause.) Honourable 
Members, this brings to an end the labours of the Third Council of State. 
This has been a remarkable Council in many ways, and that has been due 
to the contributions many of you, both individually and collectively, have 
made towards the discussions of many' absorbing and important problems 
that have come before us during the last four years that I have presided over 
this Council. In the first instance, you would like to know the nature of the 
work done by you and I would therefore in a few words-I do not p~pos~ to 
detain the Council-but will give you a short resume of the contnbutIOns 
made by Members. Altogether eight sessions of this Council have been 
held. Altogether I had before me for disposal during these four y~ars 1,?OO 
questions for admission, out of which I admitted 1,548 only. It IS a f~lrly 
large number and the proportion also is large. The number of quest~ons 
answered, as I have said, was 1,548. The number of notices of resolutJ,ons 
which were received were 250. The number of resolutions discussed were 
135. The number of Bills discussed were III and the number of A(;ts passed 
were 89 ; three Bills certified by the Governor General were also passed, .and 
the number of Adjournment Motions-to my great satisfaction I say-r?c~lved 
were only seven, and four were disallowed and three discussed. ~18 18 no 
mean volume of work. In a premier House like this, it is the quab~y th~t 
counts and not merely volume of work. Quantity has no place m thIS 
Chamber. I feel extremely gratified particularly over the SIIlilll number of 

• Not corrected by the Honourable Member. 
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Adjournment Motions. I compliment the Council for having exercised that 
power, that privilege, which is given us with so much caution, with 80 m:uch 
consideration and with so much moderation. Elsewhere we have notIced 
hundreds of Motions of Adjournment have been made on all and every trivial 
matter of business, whether they were pertinent to the proceedings of the Council 
or not. But here you have exercised this privilege with the same circum-
spection and discrimination which has been displayed by the House of Commons. 
I particularly refer to this matter because it is a very important and serious 
matter, and I am of opinion that no Member of the Council is authorised or 
permitted to take up the time of the Council by moving Adjournment Motions 
indiscriminately. The practice which you have adopted is an example to all 
the Legislatures in India and the way in which you have treated this great 
privilege and exercised it with such caution commends you to the whole 
country. I shall not detain you very much longer. You have very kindly 
expressed sentiments which I very highly appreciate and esteem. I have 
been tremendously touched with the sentiments expressed by many of you 
but I can say only one word in connection with that. Whatever little success 
I may have attained as your President is all due to you and not to me. When 
I first took charge of my office, I begged of you all, both officials and non-
officials, to support me in the important task which destiny marked out for 
me. I was very diffident of doing any good work in this Council. I may 
honestly confe88 that at times in the beginning I felt very nervous but it was 
your co-operation, your willing help and assistance, your obedience to the 
rulings of the Chair and your generous regard for me that has helped me in 
discharging my duty. I may say that I shall miss you all. I cannot say 
what will be the composition of the new Council of State. Many of you will 
be attracted to your provinces, and I think you can serve your country 
better by some of you joining your own Councils in the provinces. Many of 
you will stand for election to this Council. Many of you will meet with success 
and come back here. As I know very well, some of you have an almost 
certain chance of coming back to this Council on account of your long 
aBSOciation with this Council and on account of the good work which you 
have discharged here and on account of the position which you occupy in 
your own province. But the election turmoil will soon be over. I wish you 
all success in your efforts. But I ask you not to despair if you are defeated in 
the elections. There are many and more important avenues of service 
outside this House and if your one aim and object is to serve your country, 
that can be done in this House or elsewhere or in the local or Provincial 
Councils. 

One thing I must say. L would be ingratitude on my part if I did not 
express my opinion as regards the work this Council has performed. I say 
without hesitation and without fear that the level of speeches in this Council 
has always been very high as compared with many Indian Legislatures. The 
tone and manner and the courtesy with which the Members have throughout 
acted is an example to other Counoils. I should like to say much on that 
subject but I must say that I am gratified with the testimony which His 
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I~xcellency the Governor General has given to the Members of this COUDcil. 
His Excellency said, speaking of the Council of State: 

" Consisting as it does of Members of proved experience in many walks of life, ita 
balanced judgment on the problema that have come before it and the pains which it haa 
invariably taken to reach a juat and objective decision on the many controveraia.l isaue8 
with which it has been faced entitle it in a high degree to our gratitude and our esteem" • 

No such tribute to my knowledge during the last 30 years in the Legis-
lative COUDcil has ever been paid by the Governor General to any other 
Council. It is a feather in your cap. I hope that the great traditions which 
you have established, the great reputation which you have achieved, will be 
more firmly consolidated and will also serve as an example to your successors, 
whatever may be the position of that House, and that the next COUDcil 
like you will work for the benefit and advancement of the country. 

I again thank you foL' all kind sentiments you have expre88ed. Your 
approbation is my best reward. I will now wish you all good-bye and I will 
deem it a privilege if, after I have adjourned the Council, all the 
Honourable Members will come up to the Chair and I will regard it as a 
token of our everlasting friendship if you will kindly shake. hands .with me 
before you leave this Chamber. (Applause.) 

.The . Council then adjourned sine die. 
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Resolution n advance of long'term 
credit to zemindara. 34041. 

a 
CANTOlomn-s-

Question re -- ill the .Northem 
Command and under the "jurisdic-
tion of district boards and muni-
cipal committees to which the· CIIIII-
,~ea$8: ,Ailt has .been extela!led. 
lfi8.. 

._.L __ 

. CANTONIQ,NTS Acr- . : . 
See ,, __ ,t WIder :~~~ •• : 

C.uao!QDINTS (AJwmlQN'J:) B~ 
8ee " __ II under "BlI£u. 

CARGO-
See "Gov~ -_.". 

CASH COnnCATJ:S-

Se.e "POIlT' ORICK ~". 

CASUAL LOVJ:-

Question Fe restriction of -- in th& 
J"alpaigari head post office. etc. 242-43; .. 

CIlIaNT-
Resolution n manufacture ·of -- by 

Government as a State monopoly_ 
·1~. 

CENTRAL Bo~ OF PUBLIC HJ:ALTH-

Resolution re --. 49-51. 

CENTRAL CYPHER B.uRJ:At!-
.i 

Questionre-.:- ..... ! 
Appointment of an Indian to the-
--, Foreign and Political De-
partment. 239. 

Normal strength of the Central 
Cypher BUFeau, Foreign and 
Political Department. ~. 

CIlN'l'BAL TELIImtAPH TRAINING CLASS~ 
CALCUTl'A-

Question re deputation of approved 
candidates to the -- for training 
in telegraphy. 26-28. 

CHAIRMEN, PANEL or-
Message from His Excellency the-

Governor General nominating 
Members of the Council of State 
to be on the --. M. 

CHAlI.\N~rr "SINGH, HON. RAlA--

Farewell speech of the -- on the-
dillllOmtioit of the Third COIlncil of 
State. '639. 

NomiDation oftbe -- a. Chairman 
of th~. CoiDmittee on Peti~ion8. 36_ 

clizrry, HoN. DxwoU{ B£HADUR.· G_ 
NAIIAYANASW.ua-

rCode. ofCrimiBal Pl'DCfldue (Amend-
, ment) Bill (Amimdment of aection 
!~}-- ) ... c.;· 
Motion to OOII8iler ... ·.JI33, E. 



CIDI1'TY, BON. DxwAif BAHADtJR G. 
N ARAYANA8wM-coatd. 

Question T/l-

Delay in settlement of tbe queistion 
of 8harins of supplie8 of the 
Tungabhadra river between the 
Governments of Madras. Bombay, 
Byderabad,~d .¥Jl~f!, 248. 

CBOKBY, BON. KHAN BAHA'nVJL DR. 8m 
NABARVANl);<>o ,,,,;:, 

Farewell B~~ch of' 'the "-- on: the 
dissolution of the Third Council 
of State. 538·39. 

Indian Companies (Amendment) Bill-
Moti~n fA:I"p.~';",4~-~ 

Reaolutlon TIl-:-:,,,: 
Application to' India of the Poison 

Rules of Great Britain. 325-26, 
3Z1. 

PopuJaris&tionot the UIIe ,of quinine 
among the masses: 211-14, 215. 

Prevention of the grOwth of 
communism. ,,115-1.7. , 

CBJU>UN-
See "ScHool. '-;-". 

CBJTrAGONG PORT (AMBNDMlIMT)' BILL-
See 11 __ " onder "BILL". 

CLERICAL ApPOINTIlDITII--
Question ,.e-

Maintenance by the Postmaster 
General, Bengal and AslI8.IIJ. Circle, 
of a li~t of, appJ:Ov~d c8ndidates 
for --, 26. 'J ' 

Recruitment of '''~dlC)'ates for --
in the Postal DepaH.ment and 
preference accorded t.o relations of 
departmental , offici~lB" etc. 28-29. 

CLElIKB- • :11. 

Question 7'e promotioDJC)f.'~ quali-
fied for the fint division in Attached 
Offices. 374.75, 437-38. 

See "RETRENCHED TECHNICAL __ " 
See "TECHNICAL --". 

-.• l','·:". 

CLOW, HON, MR. A. G.- .. 
Code of Civil Procedure IAmendment) 

Bill (Amendment of B!,IS1)-
Motion to colUlider: 6(J6.{)9,512. 
Motion' to paBB. 613. 

Indian Companies (Amen~ent) Bill-
Consicieratipn of clause 106, 476. 

Rtosolution ,,.e~ 
Manufactnre of ce~el?;t, ,by Govern-

ment as'a 'Stau," ~nbpoly.I45-
46. ~'JI!J It;.. . 

Prevention"! of' t:he ,grOWth of 
COIIlJIriJiliam, 11~21. 

··z 

COAIr-

Question ,.e proposal for restriCting 
the output of --. 283-84. 

COAL FREIGHTS--

Question ,.t lurcharge' On -' - on 
State Railways. 95-96. 

CoA8TAL TlLuTIo--
8ee "INDIAN __ ". 

COCBlN PORT BILL-
See, U __ " under '''BILL''. 

CODE OF Clva l'BOClmllBII ~AJI:ENJ)JDDlT) 
BILL (AMBNDIIENT OF BECTION 51, 
mrc.)-
See ,"--" under "BILL". 

CODE OF CRIMINAL PnocEDUBB (AJOND-
JdNT) BILL (AMENDJONT OF BZCTImJ 
406)-, 
l$ee "-' -"," IInder "BIlL". 

COMMANDER-lN-CHllD'; HIB ExCIILLBR'CY 
THE.-

Canionmellta (Amendment) Bill-
Motion to consider. 252-54. a66. 
Motion to pass. 267. 

RellOlution te further contribution 
from the British Exchequer to 
defence expenditure in India. 350-
51. 

COMMl88IONBD INDIAN OlTIcms--
l!tee "KING'S --". 

COMMIBSIONS--

/!)ee "KING'S --". 

COlOllTl'EE FOB THE Fnr.urCUL SIIl'TLB-
MENT BETWEEN BtJRKA AND THE 
FEDERATION OF THE SHAN STATEII--

Question te report of the --. 250-
51. 

COKJII'ITn ON PlIIl'I7l0NS--
COlUltitution of the --. 36. 

COlOlUNAL REPlUIBENTATION-

Question ,.e-
-- among the inferior staff and 

labourers of State Bail~,.8,., fIT. 
--, in the Indian Civil Service. 

98. 

COJDlUNJB_ 

BesollltiOn 7'Il prevention of the arowth 
of --. 83, 100-40. 



IND~, TO .cOWlcu. OF STATE, pEJl4TES. 7 

COMPANIES (AIlENDKBlft) BILL--
See "INDIAN -, -" under "BILL". 

COMPULSORY ~-
Question 1'IJ of Government 

servants who have attained 50 years 
of age. 'Z16·T1. 

('''oNCESSION FAIlBS-
Question 1't -- given by Railways in 

certain hill stations. 38().81. 

CONGIlATULATION8-

-- to Mr. Stewart on his appoint. 
ment as a Member of the Executive 
Council of the' Governor General. 
193·94. 

--' to recipientll of Honours. M-ET. 
-- to the Hon. Mr. M. G. Hallett 

on his' appointment as Governor of 
Bihar. 99·1OZ. 

CoIirnNIINTAL, CUUWfCIB8-

'Motion for Adjournment re harmful 
effect til Indian trade due to 
devaluation of --. 376. 

CONTllOL 01' COASTAL TllAmc or INDIA 
BII.Ir-
See U __ " under "BILL". 

COIlONATION-

Question 1'e -- of His Majesty the 
King Emperor. 00. 

COTTON INDUSTIlY-

Resolution 1'1l recommendations on the 
Tariff Board on the --. 328-34. 

CO'l'TON PIII:CBGOODS TB.ADIII PosmON-

Question nMancAe,te1' Guardian'. 
report about --. 30. 

COUNctL or STATIII-

Address by His Excellencf ,the 
Viceroy to the Memben of the '--

, and the Legislative AlIlI8mbly. 1-6. 
Qu.eatiou 1'e-

Inclusion of women voters in the 
electoral roll of the --. 252. 

Termination of the life of the 
present Legislature, establi.mnent 
of the Federal Legislature and 
holdin~ of elections 'to the --
under the New Constitution. 00. 

Women voters on the eJector&1 roll 
of the -. 515-16.' 

See "THIIlD --". 

CIlAm, HON. Sm HIIINIlY-

Resolution Te protection to Indian-
bred race-horses. 355-59, MJ3, 364. 

CIlEDIT- ·1 ./1)" 

See "LoNG-TIIIUI ---:-llp 

CUIlIlIIINCY( IIIS)-
Question 1'e-

", 

Expansion of -- by the Bank of 
England 8I)d exchange value of 
the 8terling. 166. ' 

Gross circulation of -- on bt 
April, 1936, 3bt March, 1936, and 
39th June, 1936. 165·66. 

See "CONTUi'IIINTAL --, ". 

CUSTOMS DuTY-
Question Te-
-- on overland import. of teak' 

timber from Siam ipto B~ •. 
'251. ' 

" 
Import of iron a~d steel goods and 

the -- realised, thereon. 164. 

CUSTOMS INcoM_ 

Question re ,lou ir. -- on iron and 
8teel goods due to reduction in rateD 
of duty by the Iron and, :~teel 
Duties Act, 1934!_,~r" 

D 

"DAKIlAUA"--
,Question Te articles in --" and 

Sramik magazines on malaaminis-
tration on the part of the Superin-
tendent ,of Post Offii:ell, Jalpaiguri 
Division.' ~. 

• • j I • ~ 

D.ARLIN(;, MR . ..!.:.: 
Question re action taken on --' s 

report on the colUltitut'ion of an 
AA'ricultural Credit Department by 
thE" Reserve Bank of India. 163-
64. 

DUTH-

Expressiolls of regret in connection 
with the -- of Khan Bahadur 
Mian Sir Fazl-i·Husaia. 6-14. 

ExpreSl!ion of regret in connection 
with rehe- -- of Sir Lalubhai 
Samaldas. 517. 

DECltUS ' A.b' OiI.Dns VALIDATING BILL-
Set'. .,--,,' under "]~IU.'f. 

DllnNCIII EXPDrDttuBi: jN J!IIDIA--' 
Re801utio~ 1'e further contribution 

from the BTiti8h. EXilhequer ~ 
347-51. . "1> i.~ 



INDU'Tti OOmroII; OP STATE DEBATE8. 

DBnNcz FoBCII OF BUlUU-
'QueBtion 1'e probable coIit of the --', 

etc. ~. 

DBLJII-
SIll "IJlPltO\I'IIOIIIF Tamrr"; 

DI:P1lTA~-

QueBtion +t. ~ 'of apPNved candi-
dateB to the Central Telegraph 
Training College, Calcutta, for 
training in telegraphy. 26:-28. 

DSVAD088, BOJi. 81&" DAVID-
Bangalore 'Marriag~' Validation Bill-

Motion to corunder. 503. 
Code'of Civil Procedure (Amend. 

mentr Bill (Amendment of section 
51, etc.)-

. Mot.ion to consider. 509. 
Code Of Criminal'[l>rOeednre (Amend. 

'ment) Bin (Anillndnierlt' of section 406p .. 
Motion to ll!)DBider. 224. 

Farewell spe(!eII of the -- on the 
dis80lution of the Third Council of 
State. 535-36. . 

Indian CompanieB (Amendment) BiIl-
Motion to consi ..... 401 404 423-

25, 434. " 
Nomination of the --. &II. a. member 

of the Committee on Petitiooa 36 
Nomination of tbe -- to the Panei 

of Chairmen. 35. 
Question· ~. 

Arehaeological exca'VatioD8 at 
~rka" Madras Presidency. 21-

Payment of municipal water ai.nd 
drainage taxio .tespect of the 
~lar' PhysiCs Observatory build-
lIlg1!, Ko'daiklUlal. 21. 

R~801ution' 1'/l-
Advance of long-tennaredit to 

zemindars. 346. 
Ce:ral Board of l'u~~ic. :Health. 

Vrev~ntion of the 'gtowth of 
communism. 125.26. ' 

"';':';:'-
DlltBC'l'OR OF ARMY AUDlT-

See ··O.-neE OF THE __ tt .... J,-, 

'.'," 

DISTRICT BOUDS-
QUE'B.tion1'e ~n.t.. in the. 
~ o~b~"! CC?~~Qd and un.der the 
]~MlIa.it1,l0D;,. C?f, -. -,- .,ud municipal 
committees· t'Q .. which' the C&IlklD-
mente Act bali' been extended. 168. 

Dow, HOlf~ MR. H.~ 
Chittagong Port ,(Amendment) Bill':':-

Motion to consider. 505-06. 
Motion to pau. 006. 

Control. of' CoaBtal Traffic Of India 
Bill- . 
Motion to circulate. 154-57. 

Indian Companies (Amendment), ~11-
Motion to consider. 396. 

Indian Rubber Control (Am~e~t) 
Bill-
Motion to consider.. 501-02. 
Motion to pau. 502. 

Indi~n. Tea CeBS (~eodment) Bill-
Motion to conSder. 41l1·98, 
Motion to paBB. 500. . 

Indian Tea COl\trol (.Amendment) 
Bill ..... 
Motion to consider. 503-04. 
Motion to p88B. 504. 

Oath of Office. 6. 
Re80lution TIl reeommeDdatiollll of the 

Tarill Board on the cotton industry. 
331-33. 

DB.ulfAGJ: AND WATJ:B T.lI-
See "MUNICIPAL __ ". 

.: ; 
Que.tWn re rent charged for quarter. 

for -- and peoll8 in Simla and 
Delhi. 515. 

l>uJwQI FoorW.t. TOUllJl~ 
QueBtion 1'e incident at a ·football 

match . of the -- on the ,30th 
September, J936. ~. 

. ...." 

DuBGAR KXWA.JA sAm:s BILL-
Se.e " __ " under "BILL". 

DUTrA, MR. RASIK B.uiUN..-
.~i1estio~ ~e --, JI?II~~ em'ploy~, 

Jalpalgun postal diVIsion.' 243-44.: 

D:orirms}-
QuestiOn 1't-

--. on dye·stufis, 91. . 
Lou in CustomB inoome: on. iron and 

steel gooll-e due .to reduc:tioa' in 
rates of --' by the Iron and 
Steel Duties Aet~ 1934, UiO. 

See "EXCISE __ ". . 
See "IMPORT --", 

DYE-IITUITS-
Question re duty 011 --, 91. 



.. 
E ~-

EAST INDIAN RAlLWA¥-

See "-... -.. -'" under "B.AILWAY(S)". 

EDUCATlON-

Question rll grant to proviJ;1Ce8. for --. 
31-33., , . 

Slle "INDIAN --" 

Question rll termination of the life of 
the present Legislature, establilh-
meot of the Federal L.egislature and 
holding of -- to the Council.' ~f 
State under the New Constitution. 
20. 

~ROLL
'Question ,.e-,-

Inclusion of women voters in the 
- of the Council of State. . 252. 

Women votel'll on the -- of the 
Council of State. 515-16. 

lIOJu'WYlIlINT-
Question re -- of candidates' who 

failed in handwriting. 282. 

:mn.xSTlIEN'l'-

Question re-
---'- of Muslim Jats and Gujars in 

the Indian Army from the Rawal-
pindi recruiting area. 172. 

Ruling out p&rtieular cla_ from 
-- in the Indian Army by .'Offi-
cers colDDl&1lding regiments. 170. 

Steps taken· to lapply t.J oflicers 
commanding regiments gist of the 
debMe on' iIle ReIolution re' -' -
of Saryyade in the Indian Army. 
170-71; 

~OPEANS
.Question re-

Number of -- and Indiana re-
cruited t.J tbe Indian Civil Ser-
vice during the Jaat. five cal_dar 
years. 159-60. 

N1IIIlber of- and IndiaDII recruit-
ed· to the· Indian Medical Service 
dlIring·the laet five~a1'8. 161-62. 

Ex.uo:NATION-

. QlIestion re -- of thl! Jate Staff 
'-Selection Board he,ld:.in 1922; ~ 
74. 

ExCISE DUTY-
Question re- .J.. 

- cOl1itcted. .. onKhaDdaari m,gar. 
23. . ' . 

-- on vegetable compounds. 93. 
Statement (laid on the table) re 

collected .on Khandaari sugar. 376.. 

EXCISE DUTY ON PII:TBOL-

Question re annual income derived. 
from .-.-, etc.,~. 91. 

EXECUTIVIl COUNCIL OF TIm GoVONOJl 
GENIlllAIr-
COngratulatiOns t.J :Mr; T_· A. &-artl. 

on bis appointment as·. Member of 
tbe -.. 193-94. 

EXTENSION OF. SDV~. 

Question re -- to GoTermaent-aer-
vants. ~ haYe lo~taiDed 55 Y'W. ~f 
asa ~". 

EXTRA DUAollTllIDIT.u. BRANCH POST-
IIAS~ S~NTALP~-:-
Question rc- _ 

Community to'which the -i J&l-
pa,iguri. l:'ost&~ ~'Vision, belongs. 
242.·· ... : ," 

Misappropriation .t. Qo"emml!nt. 
money by the - -, Jalpr.iguri 
Postal Divisien. 241-42. 

EZ-UNIVDSlTY TRADfiNG CoRPS MIDI-
Bll:RS- ' , 
QuestiOJl re -- in urban infantry. --

p 

FACTORIES (AxENBlIII:NT) BILL-
(\ , ............. , , 

See ~·~~'i·.~der ·'BILL" .. 

FAllSS-
See "CONCESSION -.-". 
See "Rnr. ''MOTOR '--". 

FAl!Eru" 8p~Es-
-- on.·.t.\e dissolution of the Third 

Council of State. 529-43. 

FAZL-I-HUSAIN, KHAN BABADnR MIAN 
Bm.;.-
ExpresBiQD-of, x:e~t· in connection 

with the death of -. 6-14. 

FEDDAL LltGISLATmUI-

Question rtitermination of the' life of 
the' present Le'giil~t.re, . establish-
mentof the -- and ltoldiilg of 
elections to t~/', q'o~ of' State 
under the Ntnv blJirtitution. :?D. 



10: INl)~TOCOUNCIL ,Q' I\T,ATB DEBATES. 

FEDERATION-

Question re-
Inauguratiol1' of -. a84. 
Probable date of the inauguration 

of the ---. 29~ 

Fns-' 
See "LICBNCJ:. --. ". 

Fm"":' 
.l 

See "INDIAN EDUCATION" • 
. ' See ··.·INDIANS". 

FINANCIAL: ADlUS'l'XENT JlBTW_ hrDIA 
AND' BUBlU-
See "ApPLICATION COIOO"r'rl:& ON 
--" 

FINANCIAL ADYI8EJ1-

Question 7't appointment qf a -- in 
the Foreign and Political Depart-
ment. 279. 

FINANCIAL SE'I"rLEllZNT 'B&'nf'iI:mf BtnlXA 
AND THE FEDERATION 011' ~ SIUN 
8'l'A'l'IIS-

See "COMMl"l"rU FOtt THE' -'-" 

FIBST BonAY (PARSl) URBAN' IDAH-
Tlty- ' 

Question re --. 245. 

FmST DIVISION-

Question re promotion of elorln' quali. 
fied for the -- in Attached OfBces. 
374-75, 437-38. 

FLOODS-

Question 7'e-
Bridges'damaged by -- on the 

Bengal and North-Western and 
East Indian Railways. 22-23. 

-- in the United Provinces. 23. 
Heavy -- in India. ' 96. 

FLOOD-STltICXb AREAS-

Resolution 7'e relief to --. of the 
United Provinces. 38-48.' ., 

FOOTBALL MATCR-
Question 7'e incident at a·:::..... of the 

Durand Football Tournament on the 
30th September, 1936. 380. 

FOREIGN AND POUTICAL DKPAR'rJDNT-
Qllestion re-

APpointment of a FiDancial Adviser 
in 'he -' -. . 279. .: 

Appointmem. of an Indian to the 
Central Cjji1iir"l\ureau, -. 279. 

FOREIGN AND .tooPo~CAL DKPAB'l'JONT-
contd.· ~; 
Question re-contd. 

Appointment of Indians to superior 
posts in the -, -. 29. 

N onnal strength of the Central 
Cypher Bureau, --. 279-80. 

Strength of officers in the --. 278-
79. 

FREIGHT W AB-
Qnestion re -- in the Indian coasW 

traffic. 96. 
a 

GJ:NEllAL CLAUSES (AlaNDMhT) BILL-
See "--" under "BILL". 

GENEVA CONV~ON IKPLDOlftlNG 
'BILL-: 
See "--" under "BILL". 

GHAZANFAB ALI KHAN, HON. RAIA-

Cantonments (Amendment), Bill-
Motion to consider. 256-61, 264. 

266. 
, Motion to p"",. 268-71. 

,<:;Ode of Civil Procedure (Amendment) 
Bill (Amendment of section 51)-
Motion to consider. 511. 

Code of Criminal Procedure (Amend-
ment) Bill (Amendment of sectioft 
406)-
Motion to consider. 216. 

Durgah Khwaja Saheb Bill-
Motion to consider. 238, 290-94-, 

300-13. 
Consideration of clause 2. 314. 
Consideratjql1 of clause 4. 316_ 
Consideration 'of elause 5. 317. 
Consideration of clauae 7. 318_ 
Consideration of clause 11. 318. 
COIiBideration of clauae 14. 319. 
Consideration of claue 17. 319. 
Consideration of claUlle 18. 320. 
Consideration of claUlle 19. 321. 
Motion to p&IIL 321-22, 323. 
Motion to, consider ,amendments 

made by the Legislative Assemblv. 
518-22. ~ 

ExpreBlion of regret in connectioD. 
with the death of Khan Bahadur 
Mian Sir Fazl-i-Husain. 12. 

Farewell speech of the -- on the 
diuolution of the Third Council of 
State. 537-38. 
Point of Order raised by the -- u 

to whether it is not neoe8B&ry to 
obtain the consent of Membera 
before propoe~ their names fOI" 
a Select CODIIDlttee. 296. 

Question 7'e-
.Damagt' caused by the Salt Range-ana Khewra Salt Mines to Agri. 

cultural Lands. 173. 



INDI!;X .TO COUN~IL 0,:" S:rATE DEBAT,ES. If.. 

GHAZANFAR ALI KHAN, HON. RuA-
contd. 
QustiOllf'e--i:ontd. . 

Damage ilahaed to agricult.ural landa 
by the Khewra palt mines. 172-
73. 

Enlistment of MUllim Jats and 
Gujars in the Indian Army from 
the Rawalpindi recruiting area. 
172. 

ExtE>nsion of the Cantoon.ents Act 
to certain villages in' the neigh· 
bourhood' of . Jhelum Cantonment. 
168. 

General desire of miners that the 
n~e "Labour UniQn" be changed 
to "Miners' Union". 174. 

Grant of provision pallBe8 to em-
. ployees in the Rawalpindi Divi-
sion, North Western Railway. 
174-75. 

Number of miners' books conmcated 
during the last three years. 174. 

Number of Punjabi regiments which 
enlist Sayyads. 171. 

Number of regiments that ueed to 
,enlist Sayyads before and during 
the war but who do not now do 

. so. 171. 
Number of regiments which enlist 

Punjabis have Sayyads as a sub-
class. 169. 

Number of regiments which l1avc 
asked for Sayyads during the last 
five years. 170. 

Policy with regard to recruitment 
for tile Indian Army. 170. 

Policy with regard to the reoruit-
ment of Punjabi Musalmans 16\1. 

RecrUitment of Sayyadl in the 
In~n Army. 168-W. 

Ruling· out particular classes from 
enlistment in the Indian Army by 
officers commanding regiments. 
170. 

Salt mining in the Jhelum district·. 
172. 

Separate platoons for Punjabi regl-
ments. 172. 

Steps taken to supply officers com-
manding regiments gist of the 
Resolution re enlistment of Say-
yads in the Indian Army. 170-
71. 

Question (Supplementary) re-
Number of regiments which have 

asked for Sayyada during the last 
five "earl. 170. 

Recruitment of Sayyada in the In· 
dian Army. lW. 

Separate platoons for Punjabi regi-
ments. 172. 

GHAZANFAR ALI KHAN, HON. RAlA-
concld. 
Resolution re-

Advance of long-term credit ,t& 
zemindars. 341. 

Cheaper ghee and milk for urM 
areas. 210. 

League of Nations. 73·76, 71, 79. 
Lowering of grazing rates. 153. 
Prevention of the growth of com-

munism. 83, 106, 127-28, 138. 
Protection to Indian-bred race-

horses. 351-55, 357, 359, 361-64. 
365, 366. 

GIlD-
Resolution re cheaper -' -' - and milk 

for urban areas. 202-10. 

GHOSH M.WLIK, HON. MR. SATDNDll4 
CHAN'D]1..'-
Nomination of the -- as a member 

of the Committee on Petitions. 36_ 

GLANCY, HC'N. Sm BliaTRAND-

Durgah Khwaja Saheb Bill-
Motion to consider. 294. 

Oath of Office. 275. 

GOUNDER, BON. Ma. V. C. VELLIN' 
aml-
Resolution re-

Manufacture of cement by Gov~m
ment as a State monopoly. 140· 
42, 146. 

Prevention of t.he growth of com-
mumsm. 106, 114, 118-19. 

GoVERNlIBNT CARGO--

Statement (laid on the table) re --
shipped on the Indian Coast. 176· 
77. 

GOV1I:RNMENT SERVANTS-

Question f'C,-

Compulsory retirement of -- who 
have attained 50 years cf age. 
276·'n, 

Extension of service to·- who-
have attained 55 yea1'8 of,· ago. 
277. 

GoVERNOR GENEltAL, HIS E%cu.LZNCY 
TllJ!-

Message from -- nominating Mem-
bers of the Council of State to ba 
on the Panel 'of Chairmen. 35. 

Steps taken to supply officers com· 
mandinlf regiments gist of the I; 
Resolution f'e enlistment of Say· 
yads in the Indian Army. 170-71. 

~~------------~~--~~-
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INDZXT(> COUNciL 01' STATE DEBATBS. 

GJLAXT-
Question Tr. -- to provinces for edu-

cation. 31-33. . 
. ,See "SPZC'IAL Rai:.u1f:'R --". 

(lltAZING ItAn:~ 

Resolution. reo lowering of --. 147-sa, 

GR&.U' BJUn()I-
Bee -"'POIIION ~ BuLa .. ·.· 

GUAltDS-

Question Te number of -- recruited 
for the Lahore Division, ·NonIi· 
Weste;:n Railway. .285. 

GUJAllS-

Questioll Te enlistmeJlt of Mualim Jab 
arid - in the Indian' Army' frinr. . 
the Rawalpindi recruitirig" area. 
172. 

B:' 

BAnEZ, hit.. KJu. BAllADUltSDD 
ABDUIr-

Durph Khwaja Saheb Bill-
Motion to consider. 238. 

Expression of regret in coll1leCtion 
with the death of Khan. Bahadur 
Mian Rir Fazl-i-HUBain. 10-11. 

Nominatinn of the -- a8 a 'member 
-of tlie Committee on Petitions. 36. 

HUDAll, HoN.KHAN BAHADUlt 8H.uI:s-
uD-Dl_ 
Code of Criminal Procedure (Amend-

ment) Bill (Amendment of section 
4(6)-
Motion to consider. 230-33, 235. 

Expression of regret in conneetion 
with the death of Khan Bahadur 
Mian Sir Fazl-i-HUBain. 13. 

Farewell speech of the -- on the 
dissolution of the Third Coancil of 
State. 641. 

BALLBrr, HON. MR. M. G.-
Code of Criminal Procedure (Amend· 

·mat) Bill (AmllDdment of .eetion 
4(6)-
Motion k: consider. 218-21, 223, ~, 

235, .236-37 •. 
Congratulations to the --.m his 

appointment a8 Governor of Bihar. 
99-1m. . 

ResOlllticiD r'e. ~v:ention of the growth 
of' Communism. . 129-38. . 

HANDw:aITr.~Q..:.... 
Question 'Te employment of' candida'" 
" ... ho fa.it.li ·in -. ;982_ : 

HmDV/AR-. . 
See "RiI!.WAY STATION". 

" 

HAllDWAR fl1'~TION

Que8t~ T~-
·.conveniences of. third .e_ passen· 
, .. g~. at ,-. -, East~D. Rail. 

way. 33. . 
. -, F..ast Indian Railway. 35, 
bter cla~ wait~ room, --, 

Eut Indian Bailway_' 34. 
Parking ~e for JJlotor cars, etc .• 

at ,-, ~st Indi!m- . Railway. 
34. . 

Platfo'.-m and overbridgft at --. 
Easj; Indian Bailw&)'. 34. 

Remouclling of --, East. IndiaD 
Railway. 33.. 

HILL8IJ'ATIOHB-

Question ,.c concession fares gi",en by 
Railways in certain --. Bl-81. 

Hts MAlE~l'Y's' GovnNIDNT-
Question ,." meeting of tran.sport charg-

es of llldian military uaits in 
AbyssUUa ..and. Aden by -. 99. 

HONOV:SB-

CongJ.1d,ulation.s to recipients of --
36-E1. 

HUllSAIN hUK, HOll. MlL-

Cantonments (Amendment) Bill-
Motipn to consider. 258, 259, 266. 
Motion to pass. 268, 269. 

Durgah Khwaja Saheb' Bill~ 
Motion to conlli.der. 306-00, 312-
Motion to paBS. 322-23. . 
.Motion to con.sider r.IDeB.ma..nta 

made by the Legislative Auem-
bly. 525-26. 

Expre!ision .oi regret in, connection 
:with tAt. death of Khan Bahadur 
Mian Sir Fazl-i-Husain. 9·10. 

Farewell speech of' the -- on the dis-
solution of the Third Council of 
State. 531-32: 

. Il1dia~Cmnpanies ,!AJr.endmentJ Bill-

. , Motion to cOlHllder. 389, 393-406, 
409, 431. 

Consideration ot. clause. 16. 444. 
Consi.l<ll'll,tion of clauiie' 34. 448. 
Consid~tion of cl!&118e 44'. 461-62, 

466. 
Consideration of clause 55_ 4'10. 
CODIlideration of clause 59. 473. 
Consideration of clause 121. 481, 
-.t89·IN;~ ... ,' 



HusSAIN hux, HON. M:a.-contil. 
Question H-

Action taken . O~ Mr. Darling'. re-
port OJ!· the coBltit;utiori of an 
Agrl,::ultural Credit Department 

. by the ReIIerVe Bank of India. 
163-lA .. 

AmOUilt of callh certificates sold at 
the· .Jalpaiguri Post OfIice by the 
end of J nne, 1936. 167. 

.Annual el< penditure incurred on pas-
sages from 1931 to 1935 due to thl' 

- Lee COIlCe9siou; 2.';0. 
.AnnlLll reserve accumulated in the 

Sunu:1.Y Fees Fund at major ports 
durlll~ th~ Jut.:five YDr8.~.' 

.Appointment of officer, to. t~~·lnd.~!l 
Menica! Service by open competi-
tion; 162-63. 

oCantoftment.. in the Northern Com-
mail.i and under the jurisdiction 
of district boards and municipal 
committees to which the canton· 
meatls Act hal been extenc:l.eu. 
168. 

Expansion· of currency by thl!! Bank 
of J.Jiigland and exchange value of 
the st,erling. 166, 

Grolls circulation of· currency on 1st 
Apl'lI; 1935, 31st Marcb, 1936 
and 30th June, 1936. 165-66. 

Import of iron and steel gnotls and 
the customs duo/ realised there-
on. !Ei4 . 

.Imporl. of iron and steel goods from 
the Vnited Kingdom and non-
Empire couutries. 164-65_ 

Loss in customs income on iron and 
steel goods due to redul'ti.1n in 
rates of duty by the Iron and 
Steel Dutieil Aet, 1934. 1~. 

Manner in which the proceeds of thp 
Sun.ll£1 Fees Fund are utilised. 
249. . 

Marine Club, Calcutta. 2!l9. 
Method of appointment to vacsncies 

in the permanent cadre of tb'l In· 
dian ME'dical Service. - 162_ 

N &mes, qualifications, and province~ 
of ·~allrlidates appointed to thE' 
In.lian Medical Service in 1936. 
163. 

Non-observance of the coufirloutn.1 
chaJ'&cter of the order 1U ,."Oll-
necti'1n with the first issue of CIliob 
certificates by postal offiC' 'rs in 
Jalpaif."l1ri. 167. 

NumtJf!r of Europeans and h1.)ians 
recruited to the· Indian Civil Ser-
vice ,)tiring. tile last five calen""r 
yeans: 159-60. 

Number of Europeans and Indiar.s 
recruited· to t.he Indian Medien.l 
Service daring the last Jive years_ 
161-62. 

HUSSAIN IXAM, HON. MR.-cOftclil.' 
Question f'e-eoR'dld. 

Number of officers who have re-
tired, from, and recruited to, the 
Indi~n Civil Service during the 
last fivE' vears. 161 . 

Post Office Cub CertifiC'.atcs. 1 fib. 
67. 

Reduction of the bank rate by the 
Rese.",-e Bank of India. 166 

Sterling loans. 164 . 
Value of preference to the United 

Kingdom on iron. _.,d 8teel goods 
imported into India in 1935·36 • 
165. 

Question (Supplementary) f't-
Bridges damaged by floods on the. 

Bengal and North-Western and 
East Indian RailwaYI. 22-23. 

Deputation of approved candidates 
to the CfOntral" -Telegraph' Tram-
illg Class,. Calcutta, for training 
in telegraphy. 26-211-

Hardwar Station, East Indian Bail-
way. 35. 

Metalled road to Roshan Chirag, 
Delhi. 19-20. 

MisiaJlpropriation of Goverriment· 
money by the Extra Departmeatal 
Branch Postmaster, Saontalpur, 
Jalaiguri Postal Divi.ion. 2111. 

Mr. Jitendra Chandra Karanjai, 
pestal employee, Jalpaigliri· J!OBtal 
division. 244-45. 

Mr. BaBik Ranjan Dutta. postal 
employee, JalpaigUri poital divi-
sion. 244. , m' 

Progres~ of rural development 
1935-36. 518. 

Restriction of casual leave in the 
Jalpaiguri head post office. 243, 

Termination of the life of the pre-
sent LegiBlatnre, establisbment of 
the Federal Legislature and hold-
ing of elections to the Co~cil. of 
State under the New Constitution. 
20. 

Question (Supplementary) (Short 
Notice) f't riot~ at Bombay. 511. 

&soilltion re-
Advance of long-term credit to 

zemindars. 334-38; 345-46. 
Central Board of, Public Healt.h. 

49, 50. 
Leaglle of NatioBl. 52-57, 74, 77j 
Relief to flood-stricken areas of tbe 

United Provinces. 47. 

HOSTEL-
See "I'NDIAK --". 

HoUR~ OF WORK-

Qllestion rt -_. of officers and office 
staff. 2ff1. 



HYDJ:JlUAD-
See "TUNGABH.\DRA Ru"J'.R" .. 

I 
IMnIUAL BANK Of' IlIIDIA-

Question re --. 15, 16. 

IMPORT DUTY(n:s)-
Queetion ,.e-,. 
-- on Bakelite moulding powder 

and finished articles made there-
from. 88-89. 

-- on raw materials. 88. 

IMPORTS-

See "OVERLAJI'D --". 

IKPROVDUlIII' hn'].'o,-o 
. Question re ~ for Delhi. 91. 

15OOM_ 
See "Loss or 

INDLUf(s)-
Question ,.e-

Appointment of an -- to the 
Central Cypher Bureau, Foreign 
and. Political Department. . 279. 

Appomtment of -- to Jluperior 
posts in the Foreign and Political 
Department. 29.' 

-- and staff appointment.. f!1. 
-- in Kenya and Fiji. 29-30. 
Number of Europeans ~d -- re-

cruited to the Indian. Civil Ser-
vice durins t.he last five calendar 
yeal·s. ].59:60. 

N urn ber of Europeans and -- re-
cruited to the Indian Medical Ser· 
vice during the last five years. 
161-62. 

Statement (laid on the table) ,e num-
~r of -. -. appointed to the luper· 
lOr service lD the Traffic and Audit 
Departments, A8II&m Bengal Rail-
way. 176. 

INDIAN AIRCllAFT (AxIINDlD:lIIT) BILL-

See "--" under "BILL". 

INDIAN ARKy-
Queation ,_ 

Enlistment of Muslim 
Gujars in the --
Rawalpindi recruiting 

Policy with regard to 
for the --. 170. 

Jats and 
from, the 
area. 172. 
recruitment 

Recruitment of SayyadB in the --. 
168-69. 

INDIAN .AJU4y-crmtd. 
Question ,.e-contd. 

Ruling out ,particular clasllee from 
enlisf,ment in the -- by officers-
commanding regiments. 170. 

,Steps taken to supply to officers 
commanding regiments giat of 
·the debate on the Resolution ,.e en-
listment of Sayyada in the -
170-71. 

INDIAN-R&D RACE'HORBES-

Resolution ,.e protection to --. 351-
66. 

INDIAN CIVIL 8avroz-
Quelltion re-

Appointment of juniQ~ officers of 
the -- as Distri~.and SeuioIlJlO 
Judges. 'iTT. . " 

Communal representation in the --_ 
. .911. , 
Inco~petent officers in the 

93. 
N umber of Europeans and Indians 

recruited to the -- during the 
last five calendar years,' 159-60. 

Number of ofticers who have retir-
ed from, and recruited to, the 
-- during the ,last five years. 
161. 

INDIAN COAST-

Statement (laid on the table) n Gov-
ernment cargo slaippedon the --_ 
176-77. 

INDIAN COASTAL TRAFFIc-

Question "e freight war in the --. 
95. 

INDIAN COKPANn:S (AMENDMENT) BILL-

See ."--'" ander "BD.I.". 

INDIAN EDUCATION-

Question n -. - in Kenya and Fiji 
29-30. 

INDIAN HOSTElr-

Question Te -- at. Jeruaalem. 17-
18. 

INDIAN INTERESTS-

Quest.ion re protection of in 
Palestine. 18. 

Statement. (laid GJ\.· the able) Fe pro-
tection of -- iu Palestine, 289. 

biDLUf LAc CIISS (AIDNDKBII'l) BILL-
See" "un'del'" "BiLL n. 



INbEX TO COONCIL OF 'STATE DEBATES. 15 

INDIAN MEDICAL SERVICE--
Question re-

Appointment of ~flicers to the --
by open comJ?iltition. 162-63. 

Method of appomtmeIit to vacancies 
in the permanent cadre of the --. 
162. 

Names, q~lifications, .. and provinces 
of candidates appointed to . the 
-- in 1936. 163. 

Number of Europeans and Indians 
recruited to the -- during the 
last five years. 161-62. 

INDIAN MEDICINAL PREPARATIONS-
Question re restrictions placed by 

Provincial Governments on free im-
ports of --. 89. 

lNDIAN MnlTARY UNITS-
Question re meeting of transport 

charges of --. in Abyssinia and 
Aden by His Majesty's. Govern-
ment. 99. 

INDIAN MINES (AlBNDKElf'I:) BILL-
See U __ , " under uBILL". 

INDIAN OFFICERS-
See "KING'S COMMISSIONED 

INDIAN RUBBER CONTROL (A~LENDMENT) 
B~ 
See "--" under "BILL". 

INDIAN TARIFF (AMENDMENT) B~ 
See U __ " under "BILL". 

INDIAN TARIFF (8BcoND AMENDMENT) 
B~ 
See U __ " under "BILL". 

INDIAN TEA CESS (AMENDMENT) B~ 
See "--" under HBILL". 

INDIAN TEA 
B~ 

CONTROL 

See U __ " under "BILL". 

INDIAN T:a.u>:&-
Motion for Adjournment ,.e harmful 

·efiect tc. -- due to devaluation of 
Continental currenciel. 376. 

INFANDY-
See "UltlIoUI --" 

INTJ:lUOR BT~ 
Quelltion ,.eoommunal r~tation 

among the -- and labourers of 
State Railways.' fTl. 

m-

INTER CLASS WAITING RoOM-
Question ,.e --, Hardwar Station, 

East Indian· Railway. 34. 

IRON AND STEEL DlJTlES Acr, 1934--
See "--"' nnder "'ACT". 

IRON AND STEEL· Goons-
Question re-

Import of -- and the customs 
duty realised thereon. 164. 

Import of -- from the United 
Kingilom and nOB-Empire coun-
tries. 164-65. 

Loss III customs income on -- due 
to reduction in rates of duty by 
r.he Iron and Steel Duties Act 
1934. 165. ., 

Value of preference to the United 
Kingdom on -_ .. imported into 
India in 1935-36. 165. 

ISMAn. ALI KHAN, Hol,'l. KUNWAR H~lI
Durgah Khwaja SahebBill-

Motion to consider. 295. 
Motion to refer to Select Committee 

297. 
Consideration of clause 5. 316-17. 
Consideration of clause 7. 31S. 
Consideration of clause 11. 31S. 
Consideration of clause 17. 319. 
Consideration of new clause. 321. 

Expression of regret in connection with 
the death of Khan Bahadur Millon 
Sir Fazl-i-Husain. 11. 

Question ,.e-
C~ncession. far~s given by Railways 

III C'eTtalll hill stations. 380-S1. 
Coronation of His Majesty the King 

Emperor. 20. 
Indian hostel at Jerusalem. 17-1S. 
Metalled road to Roshan Chi rag 

Delhi. 19-20. • 
Preparation of a Manual of Election 

Rules, etc., with reference to the 
New Constitution. IS. 

Protection of Indian interest.s in 
Palestine. lS. 

T~~hone exchange at Bulandahahr. 

Termination of the life of the pre-
sent Legislature, establishment of 
the Federal Legi8latorl' and hold-
ing of electi0ft8 'to the Council of 
~~te under the New Conlltitution. 

QU~8tion (Supplementarr) ,.e conc8ll-
sl~n f~res gi~en by Railway. in aer-
tam hill statIOns. 380-S1. 

I2'WAlf LoANS .um CJw)Ift PaollDlI-
no .. B[L1.~ 
See under "BILL". 



INDEX TO COUNCIL OF STATE DEBATES. 

I 
JAGDISH PRASAD, HON. ,KUNWAR Sm-

Cantonments (Amendment) Bill-
Motion to paaB. 269. 

Fu.rewell speech of the -- on the dis-
solution of the Third Council of 
State. 5m-30. 

BeBOlntion n-
Central BOard of Pablic Health. 

5l. 
Chl'&per ghee and milk for :uban 

areas. 205-07, 210. 
League of Nations. 76-71. 
Popuiarilation of the, nae of quinhe 

among the 1JI&8IIeII. 214·15. 
Prevention of the growth of com-

muni8lll. 133-36. 
,Protection to Indian-bred race-

horses. 359-61, 362, ~-65. 
Relief to flood-stricken D.rea& of the 

United Province.. 43, 44-46, 1ft. 
Statement of BllBineu. ~,367, 376-

71, 494-95. 

JAUDI!<K PnA, •• m, HON, RAt BAHADL"R 
LALA-
'Lpreaaions of regret in connection 

with the death of Khan Bahadur 
Mian Sir Fazl-i-Husain. 6-7. 

Nomination of the -- as a member 
of the Committee on Petitiona. 36. 

Question re-
Examination of the late Staff Selec-

tion Board held in 1922. 3'73-74. 
Lowering of grazing rate.. 149-51, 

152-53. 
Promotion of clerks qualified for the 

first divilion in Attached Offices. 
374-75. 

\JALPAIGUBI HIIAD POST Om~ 

See "CASUAL LllAva". 

J ALPAIOl1lU POSTAL DIvISION-

See "DU'l'TA, liB. :BAsm RANIAN". 
See "EzTa& DJ:ltAB.'I'IIDITAL BRANCH 

Posnu.saa. $A0M'l'AI.l'UB". 
, Bee "KAlUoNU1, Mll. .J"rnNDllA 

'Clu.JrDJlo\" _ 

oJALPAlGUIU PeST O.nca-
Question n-

Amo_t of CMh, ceni8eaf.es· 'BOld, at 
the -- by the end ef IJU8II;, 1936. 
167. 

==-

JALPAIGURI POST OITlCB--Contd. 
Question re---(;()7ttd. 

~on-ob88rvl!Dce of the confidential 
.rllcter of the order in connec-
tion with the firat 'issue of cash 
certificates by'-. 167. 

JAPAN-
See "TllAIJJ: AGBIZIDI!IT'~. 

JAB-
See "MusLlJI: --". 

JnUSALEK-

See "INDIAN HOSTEL". 

JJlBLUJ[ CAN'l'ONJDlIft'-
Question re extension of the Canton-

ments Act to certain villages in thlt 
neighbourhood of --. 168. 

JRaLU)( DIS'I'RIC'l'-

See "SALT MINlXO" 

JOHNSON, HON. lb. J. N. G.-
Congratnlations ,to the -- on the 

Honour conferred on him. 36. 

JUNIOR CJ.,D;1[S-

Que8tion re holding of independent. 
charge of post ofticea by ~ in. 
the Postal Divisions of Midnapore, 
Mymensingh and Jalpaiguri. 438. 

JUNIOR OITlca:as-
Question re appointment of -- of 

the Indian Civil Service a8 District. 
and Sessions Judges. fTl. 

KALlXAR, HON. MB. V. V.-
Cantonments ·(Amendment) Rill-

Motion to consider. 254-56 265. 
Code of CriminaJ Procedure • (Amend-

ment) Bill (Amendment of aection. "4(6)- . . 
Motion to consider_ 215-18, 233-36. 

Expression of regret in connection 
with tbe death of Khan Bahadur 
Mian Sir Fazl-i-Huaain. '12-13. 

Indian Companies (:AJIleft4hrient) Bill-
Motion to consider. 426-28. 
Motion to pass. 488. 

Q __ iGn re. ,_rcial pOll8ililli~ies of 
. tile fUIlufaotme of power alcohol 
from molauel. ..l8.l9. 

• 



K.u.IK.UL, HON, MR. V. V.---i:ontd. 
~ , , 

Resolution Teo-

Further contribution from' the 
British Exchequer to defence 
expenditUre in India. 347-50, 
351. 

Low~ring of grazing rates. 147-49, 
151-52, 153. 

New railway stlJtion at Hardwar. 
200. 

'K.uosRWAlt 8niGR 01' DARBRANGA, .BON. 
MAHAR.UADRIRUA 8m-

Resolution Te new railway station at 
Hardwar.lIIO. 

KAltAN1AI, MR. JrrENDlI.A CJLUmRA-

QUlllltion 1e --, postal employee, 
Ja.lpaiguri postal division. 244-45. 

KENYA--

See "INDIAN EDVCATI0N". 
See "INDIANS". 

bANDSAltI SUGAlt-'-

Question rt excise duty collected on -. ~. 
Statement (laid on the table) Te excise 

duty collected on --. 376. 
K&EWRA SALT MINES-

Question Te-

Damage caused by the Salt Range 
and - to agricultural lands. 
173. 

Damage caused:to agricultural lands 
by the -. 172-73. 

KING EKPKaOB, HIS MAlESTY ~ 

Question Te coronation of --. 00. 

KING'S CO)OHSSIONED INDIAN O,nCJmS-

Queetion Te admission of -- to the 
Staff College, Quetta. m. 

KING~s COIDIISBlONS-

Question Te granting of -- on com-
munal grounds. ;rT3. 

KOtlKAi:, MADRAS PUSlDB1fCY-
See "ARCR&OLOQICAL ExCAVATIONS··. 

L, 

Loo~ 

'. Question f'e ~ rePresen~tiou 
~ fJ!eiuferior staff ana ~ of 
'State B&ilwaya.lr1. 

11 

"LABOUR UmoN"-
Question Te general 'desire of miJIers. 

that' the ~ name ~ be changed to, 
"Miners' Union". '174. 

LAc CBSS (.AIlBNDJn:NT) 'BrtL~ 
See "fNDUN --" under "BILL". 

LAROO DIVISION, N OBTR WII8TEBN' 
RAILWAY-

Question f'e n11lllber of guards recruited'. 
ffJr the --. 285. 

LAL, . HON. MB. BIIAV.u,A..-
Oath of Office. 85. 

LANDS-

See ".AGJUCULruR.U. --". 

LEAGUE OF NATIONS-

Resolution f'e --. 52-82. 

Ln CONCllS8IONS-

Question Te annual expenditure incur-
red on passages from 1931 to 1935 
due to the --. 250. 

Ll:GISLATION-

QlleIJtion re for the 8tatutory~ 
Railway Board. 29. 

LBGISLATIVIi AS8J:l[BLY-

AddreQ by ,His Excellency the Viceroy 
to the Members of the Council of 
State and the --. 1-6. 

LIiG1SLATUBE-
Question Te termination of the life of 

the present --, establishment of 
the Federal LegisJa.ture Hnd the 

holding of electioos to the Council' 
of State under the New Conat.itution. 
20. 

LICliNCIi FlIIis-
Question re -- obtained from wireless, 
, licences from Burma. 248. 

LICIIII'C118-

See '''WIB&LIiIlIl --" 

LoANS-

Questicm r~,.- , 
---'- by rural putt office. 'to agri-

cnltuiists. 97. , 
',-.-, -to agricul~urists I.!l the '~serve

',Bank of indIa. 94·~. 
"'a.'1ee "enmLDm -'-"' •. 



is 

LoNG-TB1IJ( CBE,DIT-

lI.eaolution re advauce of -- to ze-
mindarl. -334-47_ 

Lois OF INOOJa-- .. 

Question re .~ by . the Kalka Simla 
Railwav due to road motOr competi-
tioJl. 287-88.-

Loss 01' .LIn. AND PB9l'DTY-
Question rll -- amon~ the British 

Indian community In Abyssinia 
lince ·October IE. 18-99. ,. . 

:MADllAB-

See "TUNGAJlBADRA RIVER". 

MADRAS AND SOUTHERN MAlmA'l'TA R1JL-
WAY-

See "--" under "R.uLWAY(S)" • 

:MAGAZINE&-

Question re registration of -- in the 
Office of the PoatmlUlter· General, 
.Asllam and Bengal Circle. '43ft 

'''MANCHES'l'IIR GUAJl.DIAN"-
QUEllition rll --' s report about cotton 

piecegoods trade position. 30. 

'~ANL'AL OF EL1tCTION RULlts, ETC.-

Question rll preparation of a --, 
with reference to the New Consti-
tution. 18. 

:MARINE CLUB. CALCV'l'l'A-

'Quelltion re --. 249. 

MAUNG AYE, HON. CAPTAIN-
.Question ,,_ 

,Customs duty on overland imports 
of teak 'timber from' Siam into 
Burma. 251. 

Date of publication of -t.he Report 
of the Application ComJDitt.ee on 
Financial Adjustment between 
India and Burma. 250. 

Licence fees obtained from wi~l'es8 
licenceB from Burma. 248 .. 

. 'Probable coat. of :t.he Defence .Foree 

. of Burma. etc. 250 .. 
~ommendat.ioR of the. Application 

Com.mUetl on . Fi~cial :Adjullt-
ment between IIlIlia·aDd Burma. 
248. 

MAUNG AYE, HON. CAPTAIN -contd. 
Question Te-contd. 

Report of the Committee for the 
Financial Settlement between 
Burma' and the Federation of the 
Shan St&tes. 250-51. 

Trade agreement between Burma and 
Japan. 251. 

MAXWELL. HON. MR. R. M.-

Code of Civil· Procedure (Amendmeat) 
Bill (Amendment of. section 51, 
etc.)- . 

Motion to conllider. 511-12,· 
Oath of Office. 241. 
Resolution re-

Application to India of the Poison 
Rules of Great Britain. 326-27. 

MEDICINAL PREPARATIONS-

See "INDIAN --". 

MEHROTRA, HON. RAI BAHADUR LALA 
MATHURA PRASAI>-

Cantonments (Amendment) Bill-
Motion to pass. 2'71. .' 

Indian Companies (Amendment). Bill-
Consideration of clause 55. 470-71. 
Consideration of clauBe 117. 476. 
Consideration of clauae 118. 477, 

478. . 
Motion to pass. 485, 487-88. 

Question "e-
Appointment of a FinanciaJ Adviser 

in the Foreign and Political De-
partment. 279. . 

Appointment of an Indian to the 
Central Cypher Bureau, Foreign 
and Political Department. 279. 

Appointment ~f Indiana to Buperior 
POBte in the Foreign and Political 
Department. 29. : 

Bridges damaged by floods on the 
Bengal and North-Western and 
Ea.on Indian Railways. 22-23. 

Compulsory retirement of Govern-
ment servants who have attained 
50 yean of age. 276-77 . 

Creation of certain technical poata 
in the Home. Finance, Commerce, 
Legislative and the Imperial 
Council of Agricultural Reaearch 
Departments in 1930. 275-76. 

Employment of candidateB who fail-
ed in handwriting. 282. 

Excise duty collected on Khmdsari 
sugar. 23 . 

Extension of service to Government 
servantB who have attaiDl!d 55 ,.,S 
of age. 277 .. 

Floods in the United Provlnces. 23. 
Grant' to p~nces .fOr ildulliltion. 

31-33. . 
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}iumOTRA, RON. BAr 'BARADU1L LALA 
MATHURA PlI.ASAD-CMltd. 
Question re-cofttd. 

Inclusion of women voters in the 
electoral roll of the Council of 
State. 252. 

Indian education in Kenya and Fiji. 
29-30. 

Indians in Kenya and Fiji. 29-30_ 
Legislation for the Statutory Rail-

W&"v Board. 29_ 
MQ1Icheate1' GUIlTdian'3 report about 

cotton piecegoods trade position. 
30_ 

Names of candidates, etc., recruited 
for the technical posts created in 
1930. 276. 

Normal strength of the Central 
Cypher Bureau, Foreign and Poli-
tical Department. 279-110. 

Probable date of the inaugnration 
of the Federation. 29. 

Becruitment and posting of relatives 
in a department or branch or 
section. 278 . 

.Recruitment and posting of relatives 
in the Offices of the Private Secre-
tary to the Viceroy and Military 
Secretary to the Viceroy, and their 
branch offices. 278. 

Becruitment of technical clerks. 2110-
SI. 

Re-employment of pensioners. ZT7. 
:Be-employment of retrenched tech-

niCIIJ clerks. 280. 
Representation of provinces in the 

Offices of the Private Secretary 
to thc Vi':'"8roy and Military &cre-
tarv to the Viceroy. 281. 

.Results of Government's experiments 
of manufacture of alcohol from 
molasses. 24. 

'Retrenchment on Railways_ 31. 
2teps taken by Government for the 

taking over of the administration 
of the Bengal and North-Weetern 
Railway. 22. 

Strength of officers in the Foreign 
and Political Department. 278-79. 

Supply of wagons for the transit of 
mola.ues and sugarcane by the 
BengaJ and North-Western Rail-
way. 23-24. 

"Typhoid in Viceregal Estate. 281-
112. 

Women voters on the electoral roll 
of the Council of State_ 515-16. 

Question (Supplementary) re-
Creation of certain technical posta in 

the Home, Finance, Commerce, 
Legilllative and the Imperial 
Council of Agricultural Research 
Departments in 1930. 276. 

Re-employment of pensioners. ZT7. 

MIHROTRA, HON. HAl BAllADUB LAc... 
MATHUlI.A PlWIAD-Coacld. 
Question (Supplementary) re-r.ontd. 

Supply of wagons for the tranllit of 
molasses and BugarCS.Ile by the 
Bengal and North-Western Rail-
way. 23-24. 

Resolution 1'e-
Protection to Indian-bred race-

horses. 366. 
Recommendations of the Tarill Board 

on the cotton industry. 328-31, 
333-34. 

Relief to flood-stricken areas of the 
United Provinces. 38-42, 46-47. 

MDlORIALS-
Question re rules for ·the aubmiuion of 

__ by State Railway servant.. 
282-83. ,. 

MlINON HON. 8m R.uromn-
Fare~ell speech ·Jf the ~ on the 

dissolution of tne Third Council of 
Stat.>. 534-35. 

Resolution ,.e prevention of the growth 
of communism. 114-15. 

)(l!SSAG_ 
-- from His Excellency the Gov8rn(\r 

General nominating Members of the 
Council of State to he on the Panel 
of Chairmen. 35. 

MIITALLBD ROAD--
Question ,.e -- to Roshan Chirag, 

Delhi. 19-20. 

MILITARY SBCRETARY TO TBlI VICDOY-
See "OITlCE(S) 01' '1"JDI --". 

MILITARY Uxris-
See "IIfDIAN --". 

MILK-
Question ,.e free lupply of - to 

IIchool children. 24-25. 
Resolution ,.e cheaper ghee and --

for urban areas. 202-10. 

MINERS-

Question re general desire '.)f -- that 
the name "LaboUi- UniOil" be 
changed to "Minera' Union". 174. .... ;: 

MINDS' Booxs- .; .. , , 
Question re nnmber of -- confiscated 

during the laat th~e years. 174. 

Mnras' Umol!f-
Question re general deaire of minerS 

that the na.me ''Labour Union" be 
changed to --. 174. 



~E8 (~ma~) BIu-
See "INDIAN __ OJ und~r "Bm,". 

Mnmm-

Se,e"SA,LT --,:'. 

MINORITY COllllUNInES-

Statement (laid on the table) 1'e repre· 
sentation of --' in the Ollice of the 
Directo~ of Army Audit.. 176. 

MISAPPROPRIAnON-

Questio». Te -- of Government money 
by 'the Extra Dep~¥eDtal Branch 
Postmaster, Saontalpilr, Jalpaiguri 
Postal Division. 241-42. 

; , 

J!,; 

Question re-
Commercial. possibilities of the 

manufactwe of power a\Qohol 
from -' . 18-19; 

Result o,f Government's experiments 
of, manuflw:t,ure of..alcobol flOm 
- 24' . 

Supply of ~agons for the transit of 
-- and sugarcane by the Benpl 
and North·W~ Railway. 23-
24.' , 

MonON FOR ADJOunNlO!l'l'-
-- 1'1l harmful eff~ct :of r:lild~ t'i&4e 

dUll to. d"vallI&tlO~ 0(, C_~~ti.n~tal 
currencIes. 376. ,'''''' ' 

:Maroa CAR--. 
Question n parking spaea 'for 

etc., at Hardwar ,stllt.:i,on, 
Indian Railway. 34. ' • 

MOTOR COllPIn'ITION-

Bee "RpAD -,-". 

:MOTOn FAU&-.-
See CI~·"_'_'_". 

MQTOR VJ:B:Icas---, 

-, 

--, 
East 

.,1' 

," ',,;>r- <-
Quest~, 1"e W~, nnm'k- o( ~"',I 'in 
Indi",,~. ' ~<f"" 

MOULDING POWDD-

8e~ "~~t -",-,". 

MuxAlOlADAN_ 

Question Te percent&f8 of appoiat-
~enta, fix~d.!olj,-,-,- in t~ vaPous 
PPl\~ an4,J,:~' CiJcl&\s. 16-
17." , ' 

lAAmAlIo¥AD DIN, HON. KHAN BAH.\:@V& 
NAWAB CHAVD~-

Expression of regret in connection 
with the death of Khan Bahadur 
Millon Sir Fazl"i-Huaain. 8. 

Resolution re- ' , 
New reJlway station at Hardwar. 

199. 
Prevention of the growth of com-

munism. 126·27. 
Relief to flood·stricken areae of the 

United Provlnces. 44. ' 

MUNICIPAL COllllI'lTEEs-

Question re cantonmeI1ts in ~ North-
ern Command and under the juris-
diction of districts boards and --to which the 'Cantonment. Act. haa 
been e;~ea, 1~~. .' 

MUNICIPAL WA~,~, D¥INAGE TAX-
Qlj.t!8tiolJ, re ~ymelJt. Qf -.-, - in retlpect 

of the Solar Physics Observatory 
buildings, Kodaikal).aI. ~. 

~Us.u.lII;ANS---
See !}PUNUBI --" 

MUBLIlI JATS-

Question re eruistment of -- and 
- Gujars in the Indian ,ft.,rmy from 

the . R,awJ?Ipindi recruiting area.. 
172. ' , 

!tl,¥I!C?~ 
Bile "TV~~BH~RA RJvl;R". 

11 

N~w Go~snTUTI<!N:
~t.ion 1" __ 

Preparation of a. manual of election 
rules, etc., with 'reference to the 
--. IS; 

Termination of the life of the pre-
sent. Legislature, eIItablishmem of 
the -Federal Legislature aBd hold-
inll: of e1ectioBs to t.he Council of 
State under the -' .-.' 20. ... 

NIXON, BON. MR. J. C.-
Co~ratuJ~j;,ip~ tQ, the - on the 

B'onoiIr Conferred on bim~ 36-37. 
Oath of. 01I¥:1I, 6. . 
Re~lut~on, '1'.8 'adyance of long-term 

crecli~. to zemi:q.~al'll. ~, ~~. 346:' ., ' , 
.... \ 

NON-ElI~ CO~8-

.. "I.-R1J.~'p'. Sf,~, QOQPf.'. 



IXDn'lO COlJ)1.cIL OJ $1Wi'E DEB.ATES. 

NOON, HON. NAWAB MALIK 8J:R }(OHAM-
MAD HAYAT KHA.l"-

Code of Criminal Prooed~e (Amend-
ment) Bill (Amendment of aection 
406)-
Motion to consider. 225-27. 

Durgah Khwaja Saheb Bill-
Motion to refer to Select Committee. 

ZfiJ7. 
Farewell speech of the -- on the 

dissolution of the Third Council of 
State. 539-40. 

NORTH WESTERN RAILWAY-

See "--" under "RAlI,wAy(S)". 

NORTH WESTERN RAILWAY BOOKIlliG 
OFFICE-

Question re -- on the Mall, Simla. 
288-89. 

o 
OATH OF OFFICE--

Arthur, Hon. Mr. C. G. 6. 
Ayyangar, Hon. Diwan Bahadur Nara-

simha Ayyangar Gopalaswami. 6. 
Barlley, Hon. Mr. J. 379. 
Basu. Hon. Mr. Bijay Kumar. 379. 
Dow, Hon. Mr. H. 6. 
Glancy. Hon. Sir Bertrand. 275. 
Lal. Hon. Mr. Shava.x A. 85. 
Maxwell, Hon. Mr. R. M. 241. 
Nixon. Han. Mr. J. C. 6. 
Sen, Hon. Mr. S. C. 373. 
Spence, Hon. Mr. G.H. 15. 
Tottenham. Han. Mr. G. R. F. 241. 

OFFICE OF THE DIRECTOR OF A.B.My 
AUDrr-
Statement ilaid on the table) re repre-

sentation of minority communities 
in the --. 176. 

OFFlCE(S) OF THE MILITARY SECRETARY 
TO THE VICEROY-

Question re-
RRcruitmeat and posting. of H:lat,hes 

in the -- and Private Se.cretary 
to the Viceroy, and their braneh 
offices. 278. 

Represeats.tiou of: pro,'inces in the 
-- and Private Secretary to the 
Viceroy. 281. 

OJ'FTCE OF 'l'RII POSTlIIIAS'ftR GENIlRAL, 
ASSAll AND ·BENGAL CmcrJI--
Question T~ registration of magazines 

in the 438. 

OFRCE(Sj OF THE PlI.IVATE SEcuTARY TO 
THE VlCEROY-

Qilestion Te-
Recruitment a.nd posting of relatives 

in the ~- and Military Secretary 
to the Viceroy, and their branch 
offices. 278. 

Representation of. p1'Qvinoes in the 
-- and Military Secretary to the 
Viceroy. 281. 

OFFICl:R(S)-

Question re-
Appointment of -- to the Indian 

Medical Service by open competi· 
tion. 162-63. 

Hours of work of -- and oftice 
staff. 287. 

Incompetent -- ill the Indial! Civil 
Service. 93. 

Number of __ who have retired 
from, and recruited to, the Indian 
Civil Service during the last five 
years. 161. 

Strength of -- in the Foreign and 
Political' Department. 278-79. 

See "JUNTOR --". 

OFFICERS COll;lUNDING REGDlI:NTS-

Question re-
Ruling out particular classe8 from 

enlistment in the Indian Army 
by - .. - .. 170. 

Steps ta\cen". to supply to -- gist 
of the debate on the Resolution re 
enlistment of Sayyads in the 
Indian Army. 170-71. 

OFFICE SIr.oT-· 
Question '1'~' Hours of work of olicers 

and --. 287. 

OVERBRIDGE-

Question rl platfol'lll and -- at 
Hs.rdwar Station, East Indian Bail· 

way. 34. 

OVERLAND IMPORTS--

Question 1'g customs d.uty On - qf 
teak timber from Siam into Blmna. 
251. !ti). ,., 

p 

PADSHAR S'HIB RAHADUR. HON. 
SAIn:D MOHAMED-- . 

CodE' of Civil PPOCedul'6 (A IDft d· 
ment) Bill (Amendment of 8ectiC'n 
5.l" etc,) 
Motio~_to.~#r. 51(':11. 



INDEX TO COUNCIL OF STATE DEBATES. 

PADSBAB SAHIB BABADUR, RON. SAYID 
MOHAMED-Contd. 

Code of Criminal Procedure (Amend-
ment) Bill (An.endment of section 
406)-
Motion to consider. 228-29. 

Durgah Khwaja Saheb BiH-
Motioh to: 'cOnsider. 294-95, 303-

06. 
Motion to refer to Select Com-

mittee. '2!iY1. 
Consideration of clause 4. 315. 
Consideration of clause 14. 319. 
Consideration of clause 18. 320. 

'Motion to consider amendments 
. made by the LegiSlative Assem-

bly. 523-24. 
Expression of regret in connection 

with the aea'tli of Khan Bahadur 
Mian Sir Fazl-i-Husain. 8-9. 

Farewell speech 01 the -- on the dis-
solution of' the , Tfhird Council of 
State. 533-34. 

Nomination of the -- to the Panel 
of Chairmen. 35. 

Question re rent. charged' for quarters 
for duftries and peons in Simla and 
New Delhi. 515. 

Resolution re-
League of Nations. ,71-73. • 
New railway station at Rardwar. 

000. 

P ALBSTINIl--

See "INDIAN IN'l'ZlI.t:ST8·~.' 

PANJ:L or CHAIlI.Kt:N-

Message from Ris Exce1lency the 
Governor General nO¥niftati,ng Mem-
bers of the Council· ot State to be 
on the --. 36. 

Poxm, RON. MR. R. H~ ....... ' 
Expression of regret. in connection 

wit.h the death of Khan Bahadur 
Ilian Sir Fazl-i-Husain. 9. 

Farewell speech of the -- on t.he 
dissolution of the Third Council of 
State. 537. 

Indian Cm;npaniell (Amencbr..ent) 
'Bill- " ' 

Motion to :'(fjnsider. 412-15, 433, 
434. 

Consideration" of clause 8. 441. 
'Consideration"''Of clause 44. 457-

59, 464. '-
Consideration of clause 46. 467, 

468. 
Considerat.ion 'Of clause 47. 474. 
Considerat.ion 'Of cla-.e 71. 474-75. 
Conllideration 'Of claaBe, 119. 478-

79. 
Consideration or clause 121. 481. 
Motion to pHII_ 411-92. 

,== 

PARKING SPACB-

Question re -- for motor cars, etc. 
at Rardwar Station, East Indian 
Railway; 34. 

P ARBI MARRIAGE AND DIVORCE BILL-

See "--" under "BILL". 

PASSAGES-

Question re annual expenditure in· 
curred on -- from 1931 to 1936 
due to the Lee Concessions. 250. 

PASSENGERS-

See "THiRD CLASS --". 

PASSBS-

See "PROVISION --". 

PAYMENT OF WAGBS BILL-

See "--" under "BILL". 

PSNSIONERS-

Question re re-employment of 
277. 

PEONS-

Question re rent charged for quarters 
for duftries and -- in Simla and 
Delhi. 515. 

PETITIONS, COlllXlTTEE ON-

Constitution of the --. 36. 

PETROL-

Question re annual income derived 
from excise duty on --, etc., etc. 
91. 

PBTROL TAX FUND-

Statement (laid on the table) Tt ob-
jects on which the aviation share ' • 
the -- waIi expended during 
1936·36. 175. 

PLATI'OlU(-'-

Question ,.e -- and overbridge at 
Hardwar Station, East Indian Rail-
way. 34. 

PLA:rtJONS-

Question re separate -- for Sayyads 
in Punjabi regiments. 172. 

POINT 01' ORDER-

1. 'Whether the Hon'ble Sir Phiro,..e 
Sethna's RellDlution regarding the 

prevention of the growth of Commu-
nism is in order under Standing 
Order 59. 105·06. 



INDEX TO. Co.UNCIL o.F ST.&TB DEBATES. 23. 

PonliT fli On.DEl:--co.1tfl. 
(2) Wheth'!r f. IWsolution which is 

not. a recomn.endation to the 
Governor General in Council but 
reqnests the Council; to dis~pprove 
the actions of pnvate bodies and 
private individuals is in order! 

(3) Whether it is not. necessary to ob· 
tain the consent oi Members before 
proposing their names for a Select 
Committee. 2'.lfl. 

(4) Whether the Council ~ any 
lOC1l3 standi to approve or disapprove 
the actions of private bodies and 
private individuals! 

(5) Whether a R.·solution a,lmittad by 
the Hon. the President outside the 
Chair has the sattle sanctity as a 
dt'CislOn from him while occupymg 
the Chair! 100-03. 

POISON RVLES-

Resolution re application to India of 
the -- of Great Britain. 324-28. 

POSTAL DEPARTKENT-

Qne~tion re recruitment, of candidate, 
for clerical appointments in the --
and preference accorded to relations 
of departmental officials, etc. 28-
29. 

POSTAL DrVI~rONs OF l\hDN APORJ.:, 
MYMEN~INGH, ETC.-

Question rf-
Expenditure incurred on account ot 

travelling allowance for 1934-65 
and 1935-36 in the --. 379-80. 

Holding of independent charge of 
post offices by junior clerks in the 
-.438. 

POSTAL INSPECTORS IN THII: BENGAL 
CIRCLJrr-
Question re travelling allowance earned 

by -. 379. 

POSTAL OFFICIALS-
Question re issue of orders by the 

Postmaster General, Bengal an.l 
Assam Circle, for the transfer of 
Railway Mail &rvice and 
284-85 

POSTMASTER GENERAL, BENGAL AND 
ASSAM CmCLE--
Question re-

Issue of orders by the -. - for the 
transfer of Postal and Railway 
Mail Service officials. 284-85. 

Maintenar..ce by the --, of a list of 
apptovpd candidates for eIencal 
appointments. 26. 

See "OFFICE OF THE --". 

POST OFFICE CASH CmTIFICATElI-

Question re-
Amount of -- sold at the Jalpai-

guri Post Office by the end '1f 
June, 1936. 167. 

Non-observance of the confidential 
character of the order in connec-
tion with the first issue of -- by 
postal officers in J alpaiguri. 167-

-. 166-67. 

POST OFFICES-
QUE'stion r8 holding of. independe~t 

charge of -.- by junior clerks In 
the Postal Divisions of Midnapore. 
l\Iymensingh and Jalpaiguri. 438-

See "RURAL --"_ 

POSTS AND TELEGRAP,llS CI1\CLES-

Quest.ion re percentag{Jof ·appointIr.ents 
fixed for Muhammadans in the vari-
OU8 --. 16-17.' 

POWDER-

See "BA~~TE. MOULDING 

POWER ALCOHOL-
Question re commercial poSSibilities of 

the manufacture of -- from molas-
ses. 18-19. 

PREFERENCI!l-
Question re value of -- to th€ United 

Kingdom on iron and steel goods 
imported Into' India in 1935-36. 165. 

PRESIDENT, HON. THE-
Expressipn OD regret by the -- ill 

connectioljl,_w.ith the death of Khan 
Baha~ !!ian Sir Fazl-i-Husain. 
13-14. 

Farewell speech of th(' -- on the 
dissolution of the Third Council ,)f 
State. 541-43. 

PRESSES--"':-

Question re use of Blick Staisine 
machin'ps Yin workshop~ and __ . 
'lEI. 

PRIVATE SECRETARY TO THE VICEROY--':" 
See "On'rCE(S) OF WE -, -1 _". 

PROMOTION-
Question re -- of.cllldu qualified for 

the First Divisioftu,;n Attached 
Offices. 374-75, 437-38. 

PROTF£TION-
Question re -- of IndIan interests in 

Palestine. 18. 
Resolution re -- to Indian-bred 

race-horses. 351-66. 
Statement (laid on the table) re --

of Indian. interests in Palestine. 
289. • 



PnOVISION P A.!!."ES-

QU~lItion Te grant of -- io. em-
'tUoyees in the Rawalpindi .. 4ivi~ion, 
North Western Rail1!"ay. 174-75. 

i-ttlloc DEBT OF INDIA-

Question TC --. 96-9'7. 

PUBLIC HEALTR-
See "CENTRAL BOARD OF __ It. 

PUXfA1II Mus~ 

Questiok T8 jlQl~cy with regard to the 
recruitment 'cif --. 169. 

PUNJABI REGIMENTS-

Question ,.e"":" ' .. 

Number' 01:t/.-'-., which enlist 
_ Sayyads. i7L' 
Separate platoollll.·.·for Sayyads ill 

172. 

PUNIABIS-
'1 ,: 

Question Te number of regimeDlis 
which enlist -- have S"yyads as 
• sub·clalls. 169. 

Q 
QUARTERS- " : 

. Question Te rent cha~g~~. f~ '-"- for 
duftries and peons . i~ SirrJa al!d 
Delhi. 515. 

I ·c, (1 

QtmI'INE-

Resolution Te populari~ti~~, of' th" 
use of among the masses. 
211-15."" .-. 

R 

RACE-HoRSES-' 
Sec "INDIAN-BRIID 

RADIO-
i; I: ~ if r-i 

Question T~;Orapplicatioll from the 
': A.lhhabad· University for a special 

research grant for l'est!lU'ch work on 
-. 247.,,;' 

RADIO RESEARcH. BoARD-

Question ,.e --. 247. 

BAGRUNANDAN PRASAD SlBGR, HON. 
RAJA Sm-
'COIlgramlatiQns to lne- on the 

Honour conferred on him. :36. 

RAGRUlUNDAN PRASAll SiNGH; HOli. 
RAn BiR~Gntd. 
Quellflion re-

Frea supply (jf milk to school 
children. 'M-25. 

Itialiguratidtl. bt l'ederation. 284. 
ttoposal fbi- :i'estricting the output 

of coal. 283-:284. 
'Rilles for the submiSllicm.. of memo-

r!ala by State B.aihvay servants. 
2:J2-~3, 

.~nda:rdization of ,,,eights and 
measures. 25.-26. 

Resolntidn "e- , 
Oheape:' ghee ani! milk fliii' arban 

1INaa.. .' 2Oi-tl5, 219. 
'1{ew'Tailirl&Y' station at Hardwar. 

198. 
Relief to flood-sticken areas of the 

'Cntted ProvIllces. 42 

R.\lL MOTOR F.AB.BS-
Question Te ralsllIg of -- hetween 

Summer Hill and Simla. 288. 

lhn,w4.Y(s)-
ABi!am Bengal-

Statement (laid on the table) Tt 
nlIn,ber of Illuial1ll appointed to 
the suJltlrior slH:vice in the Traf!:c 
and A'ldit Departments, --. 
176 . 

Bt:ngal and North-Western --
Question re-
Brici~s damaged by floods on th~ 
. E~st Indian and --. 22-2J. 
PurciJsse of Rohilkulld and 

Kumaon, Madras and Southern 
Mahratta ;mJ -- lw Govern-
ment. 96. • 

Steps taken by Government for 
the taking over of the sdmil,is-
tration of the -'-'-. 22. 

Supply of wagons for the transit 
.lf molasses . ,-.nd sugarcane by 
the --. 23-24. 

'East Indian --
Question re-

Bridges damaged by flOOdS on th' 
Bengal and North Western and 
-. 22--35. . 

Conveniences of ·thiTd clas~ 
pa!sengefs at Hard,vnr Sta, 
tion --'. 33. 

BardWar Station, --. ~. 
Intc'T cl ... Wiiititl, 'room, Hardwar 

Sktion, -" -'. 34. 
Parking aipiee 'for motor cars. 

etc., at Hardfrar Statioh; 
34. 



RAIL1I'AY(s)--contd. 
East Indian--contd. 
Que.ti~ ,e~ntd. 

Platform . 'ahd overbnClge at 
Harmut· Station, -. 34. 

Remodelling of Ha;rdwar Station, 
33. . 

'J{alka Simla -
QuesUon r/l loBs -of ineome by tbe 
-- due to road motor coR.peti. 
tion. 287-88. 

Madras and Svuthem Mabratta --
Question re purchase of the Bengal 

and North·WesteTn, Rohilkund 
and Kumaon and -- by G<-v· 
ernment. 96. 

Mi8C~lIaneous _. -
Question .7"t-

Concession fa.res given by -- in 
certain hill stations. 380-81. 

Principle to be adopted when 
maki ... g furth',r .rtlitenchment 
on --. 97-98. 

Retrenchment on --. 31. 

North Western --
Question re.--
Grant of provision passes to em-

ployees in the Rawalpindi divi· 
sion, --. 174·75. 

-- Booldng Office on the Mall, 
Simla. 288·89. 

Number of guards recruited for 
the Lahore Division, 
285. 

Bohilkund and Kumaon --
Question Te purchase of the Bengal 

and North·Western, Madra.s and 
Southern Mahratta and -- by 
Government. 96. 

State -
Question re-

Blick Stafsine machines pilrehased 
by -. 286 .. 

Communal represen\ation among 
the inferior ste.ff and labourers 
of -. fTl. 

Rules for the submission of JIlemo· 
rials by -- servants. 282-83. 

Surcharge on freight of coal on 
-. 95-96. 

Tot.al number and va.lue of slee· 
pers purchased for during 
the last five years. 92. 

B.uLwAyBoARD-
S/le "STATUTORY --". 

RAiLWAY CONSTRUCTlON-
Question re new --. 97. 

RAILWAY FnEIGII'r CHARGES-

Question Te --. 90, 93-94. 

RAILWAY MAiL SERVIcE OFl'lCIAL8-
Question re lasue of . ~rders by the 

Postmaster General, Bengal and 
Assam Circle, for the transfer of 
Postal and -. 284-85. 

RAILWAY RATES ADVISORY CoM'xrrrI.E-
Question re-

Number of cases in. which the rf>' 
commendations of ·-the -- have 
been accepted, etd:. 90... 

Number of cases which· have come 
up before the·-·- lince ita incep-
tion, etc. 90. 

RAILWAY STATIO:R-

ResOlution re neW -- at Haidwar. 
194·202. 

RAM StRAN DAB, HON. RAI B.UIADUR 
LALA-
Car..tOmuents (Am(;ndmtint) ~iI1~ 

MDtion to consider. ·261-63. 
.Consideration of clause SB. 266-67. 
Mothi-. to pass. 2i!J7, 272, 273. 

Code of Criminal Procedure (Alr.end. 
ment) Bill (Amendment of sectioll 
4(6)-
Motion to consider. 227-28, 230, 232:'; .. , 

Durgah Khwaja Saheb nill-
Motion to refer to Select Committe3. 

296. 
Mot.ion to pass. 322. 
Motion to considp.r amendments 

_de by the Legis1&tive ABsembly. 
522-23. 

Expl"cssion of regn,t· in connection 
with . the death of Khan BLhildur 
Miar. Sir Fazl·i·Humin. 7-6. 

Farewell speech of rdle . -- OIl . the 
disaolution of t.he Third CODcil of 
State. 530-31. . " .. -. 

Indian Cor.panies (Amendment) Bill-
Motion to consider. 4213-30, 432. 
COnsideration of: clause 34. 448-49. 

Considerat;ion of clat186 42. 453, 
454, 454-55, 457. 

Consideration of dauae 44. 460, 
464, 455, 4515-67. 

Motion to pIllS. 484. 
Nomination of tbe _. _. to ilie Panel 

of Chairmen. 35. 



INDEX TO COUNCIL OJ' BT4TB DEBATES. 

RAJ( SARAN DAB, BON. R.u BABADtm 
L.u.&~ontd •. 
Question rf-

Admissirm of King's CoIJ.miss;oned 
Indian officers to the Staff College, 
Quetta. . 373. 

Annual income derived from excise 
duty on petrol, etc., etc. 91. 

Anuual ~lumber of vacancies at the 
Staff College, Quetta. 85-86. 

Appointment of junior officers of 
the Indian Civil Service as Dis-
trict and SeBl'ions Judges. rn. 

Communal r"presentation among the 
inferior staB and labourers of 
State Railways. 87. 

Communal repl'eSi'ntation in the In-
dian Civil Service. 98. 

Excise ~ on vegetable com-
pounds'. 93~ 

Freight war in the Indian coastal 
trsffic. 95. 

Gl'anting of King'l! Commissions on 
communal grounds. 373. 

Baa. vy floods ill ID.dia.. .96. 
Incompt'tent o.iicers in the Indian 

Civil Service. 93. 
Indians and" Staff applliuUr.ents. rn. 
Loans by rural post offices to agri-

culturists. 97. 
Loans to agriculturists by the Re-

serve Bank of India. 94-95. 
Loss of lift' and property' amon~ 

the British Indian community :n 
}\byssinia; since October, 1935. 
98·99. 

Meeting of transport charges of 
Indian military units in AbyllRinia 
and Aden by BiB Majeety's 
Government. 99. 

New r~ilway • .'onstructi"n. 97. 
Principle to Jx. adopted when mak-

ing further retrenchment on RaU-
ways. rn-98. 

Prafits a"l:ruecl luring the last five 
years on the working of State 
telephone· ·systems aud· telephone 
trunk lines. 93. 

Pllblic debt of India.. 96-rn. 
Purchase of the BeIlgal and NorLh-

Western. . ..RQbjlkund and Kumaon 
and M.,&M and Souther!) 
Mahratta. Railways by Gover .•. 
ment. 96. . 

Railway freip:ht charg~s. 93·94. 
Rural indebtcdn~ss. US. 
Burcharge on freight of coal on 

Stat.e Raihrays. 96·96. 
Total nUIT,her and value of sleepl'TS 
pu~has('d for State Railways 
during the last five yt'.ars. 92. 

Total number of motor vehicles in 
. India, ote.. 92. 

RAJ( BARAN DAS, BON. RAl BABADtJ1 
LALA-collcld. 
Question re- contd. 

U nemploymeht. and litepe . taken to 
relieve aame. 94. 

Question (SuppleJr.entary) 1'e--
.Annulll number of vacancil'S at the 

Staff College, Qut'tta. 86. 
Freight war in t.he Indiao coastal 

trallic. 96. 
Public debt of India. 96-97. 

Resolution re-
Cheaper ghee and milk for urb'lD 

areas. .009-10. 
LeJl.ltue of Nations.. 64·66, 1)7. 
New railway station at. B:udwar. 

198-99, 202. 
Prevention of the growth of commu-

nism. 117-18, 120, 137. 
Relief to flood-stricken areas of the 

United Provinces. 43-44. 

RAWALPINDI DIVISION-

See "PRC,VISION PA~!;E8". 

RAWALPINDI RECRUITING AREA-
Question re. enlistment of 

Jats and Gujars in the 
Army from the --. 172. 

RAW MATERIALS-

Muslim 
Indian 

Question Te import dutieB on --_ 
88. 

RAY OF DINAIPUR, BON. MABARAl& 
JAGDJSH NATH-

Expre88icins of regret in connection 
with the death 01 I{han Bahadur 
Miall Sil' Fazl-i-Husaill. 11-12. 

RICRUIT~ 

Question re-
Policy with regard to -- for Lhe 

Indian Army. 170. 
Policy with regard to the -- of 

Punjabi MusaImans. 169. 
-- and posting of relatives in a 
~:utment or branch or section_ 

-- and posting of relatives in tbe 
oflices of the Private Secretary 
to the Viceroy and Military 
Secretary to the Viceroy, and 
t112i r branch offices. 2'78. 

-- of candidates for clerical 
appointments in th.~ Postal De-
partment and prefe.-ence accorde<l 
to relations of departmental offi-
cials, etc. 28·29. 

-- of Sayyads in the Indian Army. 
168-69 . 

-- of technical clerks. 280-81. 



mDU ,"O.COUNCIL 01' STATB DBBATES. 

RED CROSS SocIE'l'Y (ALLOCA rJIJN ())' 
PROPERTY) BILL-. 

See "--" under "BILL". 

RE-BKPLOYMENT-

Question ,e-
-- of pensioners. Zl7. 
-- of retrenched teclmic.<aJ ('lerks. 

280. 

REGIllENTS-

Question re-
Number of -- that used to enlist 

Sayyads before and during t.he 
war but who do not now do 10. 
171. 

Number of -- which enliBt. Pun-
jabis have Sayyads as iI Bub cla.u 
169. 

Number of -- which have aako!(l 
for Sayyads during the last five 
years. 170. 

See "OWICERS CdJDUNDING --". 
See "PUNJAB! --" 

Rm.ATIVES-

Question re-
Recruitmcnt and posting of -.- in 

a department or branch or section 
278. 

RRcruitmellt and posting of --- in 
the Offices of the Private Secre-
tary t{) the Viceroy and Milit.ary 
Secretary to the Viceroy, and 
their branch offices. 278. 

REN"I-

Question Ttl -- charged for quarters 
f(Or .Iuft';ell and peons inSimJ. alld 
Delhi. 515. 

REPRESENTATION-

Question TC -- of pro,"inces in tile 
Offices to the Private ~tary to 
the Viceroy and Military Secretary 
to the Viceroy. 281. 

RESEARCH GRANT-
See "SPECIAL __ ". 

RE!lEARCR ·WORK-

See . 'RUllO". 

RESERVE BANK OJ' INDIA-

Question re-
Action taken on Mr. Darling's re-

port on .the constitution of an 
Agrict11tural Credit Dt:partmellt by 
the -. 163-64. 

QU88tion rll-COfltti. 
Loans t.o agriculturists l1y the _. 

94-95. 
Reduction of the bank rate by the 
-.166. 

RESOLUTION ,e-
Advance of long-term credit to zemin-

dars. 334-47. 
Application to India of the Poison 

Rulas of Great Britaill. 324 213. 
Central Board of Public Health. 

49-51. 
Cheape,· ghee and milk for urban 

areas. 202-10. 
Further contribution from the Britillh 

Exchequer to defence expenditul·e 
in India. 347-51. 

League of Nations. 52-82. 
Lowering of grazing rates. 147-

53. 
Manufacture of cement by Govern-

ment as a State monopoly. 140-46. 
New railway station at Hardwar. 

194-202. 
Popularisat.ion of !he use of quinine 

among the masses. 211.15. 
Prevention of the growth of conur.u-

nism. 83, 102·40. 
Protection to Indian·bred race· horses. 

351-66. 
RecomrnendatiGns of the Tariff Board 

on the cotten industry. 328-34. 
R<-lief to flood-stricken· Br<'as of the 

United Provinces. 38·48. 

RETIIENClIED TZCIlNICAL CLERKS-

Question rtl re-employment of __ . 
280. 

RETBENCRJIBNT-

Question Tt-

Principle to be adopted 
ing further -- on 
97·98. 

-- on Uailways. 31. 

RIOU-

when mak-
Railways. 

Qnestion (short notice) re -- nt 
Bombay. 516·17. 

RO.m-

See under "METAt.LED __ ". 

ROAD MOTOR COMPETITION·-

Question re loBS of. ir.come by the 
Kalka Simla Railwa... due t{)--
287·200. • 



RoHILXUND AND KUMAON RAILWAY-
S~t "--" under "RAIIIWA!,~5)". 

J{OSH.\N' C'H1l':.~G, 'dF.Liu-'-
Be" "Mm~ RmD". 

RUBBm C('N'TllOL (AIONDlIEN·.r) BILL-
See "INPIAN --" umler "BILL". 

:RULES ANDREGULATIONB-

Bee "EXCISE 

RuLt'lfCl-
Bill-

Thll laying of ., -- lIlI tile table 
of the Council on the same day 
on which it is pwt'd by the 
AU~Jnbly is not out of order. 
494. 

Amendment-
An -- for circulation o{ a --

which has already been cir· 
culated is not in order. 294. 

Chair-
The -- has the power of admi .. · 

ting M.y RESolution whieh eam· 
plies with the Standing Ord81'll and 
such power is subject only to the 
control and final decision of the 
Governor General. 106. 

The -- i. not llrt>cl.uded from r.d· 
mittiilg a Resolution relating to a. 
m:ltter which has beton moved at 
a public political meeting. 105-

M iscellanaou9-
Refel·enc.> to ilgreements .... ade out· 

side th,'. House should not· be 
reftrrl'd to. 295. 

Unparliament.uy language should 
not be uSlld. 295. 

Qupstions (S'lpplement.&ry)-
A -- is to clear up any ambiguiiy 

in the reply given by the Govern· 
ment Member and tho putting of 
ilew questions :lIlder the guise of 
-- is not in order. 86. 

Resolution-
A -- relating to a rr.atter of gen· 

eral public interest is in order. 
1Q.3·OS. 

A -- which doel5 not olftnd against 
the restrictil'us imposed hy rule 
23 ot thl!! L.!gislative Rules is in 
order. 104. 

A -- which iA not a recommend-
ation to th" Gcvernor Oem-"ral in 
Council is not in order. 1M-OS. 

RUL&~contd. 
Resolution~ontd. 

A -- 1IIihi.1h refers only incident-
ally and in an iUulltl'ati"e maancr 
to a subject which 1-.as bcen dis· 
cU8lled less than a y&r ago is' in 
order. 106. 

An Mnen -Iment "ti·hiciJ. seekl5 to 
deillte the most illlportant part 
of a -- without having given 
the necessary notice is not ill 
order. 118. 

Discu8sifln of statemen4;a Jr.r.dc by 
the President of the Indian 
National Congress in his ~pacity 
. \Ls President is a matter of great 
public interets and any' Member 
t'iiay bring forward a -- for 
IHict1s8ton of Bueh staU-mel'ts. 
104. 

The Chair has the power of ad-
'nrittirig itint '-- which cOmplies 
with the Standing Or·tiers and 
such pOwer is 8uhjpct !Jnly t{) the 
oonirol and final decision of the 
Gov,-rnor General. lOS. 

The Chair is nflt prpeluded from 
admitting a -- relating to a 
matter which has been moved at 
a public political mt'cting. 1(15. 

S~ct Committee--
'./ All Honourable Membr.r who in-

\ends to propose the names of 
Members to serve on a -- should 
obtain their consent bt>fore dOIng 
so. 296. 

RURAL DZVl'.LOPM.ZNT-

Statement (laid on the tabl!!) Te pro· 
gress of -- in 19.~-3ii. 517. 

II URAL INDI!BTI!!DNF.S'!-

. QueStion Tt --. 95. 

RntlAt. P03T OFFlCJIJ8-
Questi.l'l Tt 1~118 by -- to agrieul-

turillts. ffl. 

RussELl., Hr.>:. 8m r.t;THBIE-

Resolution te-
Manufaelnre of cement 'by Govern-

m'lOt a;:; a State mouo-pol,v. 144. 
New nilway station at Hardwar. 

201·02. • 

8 
SAItT ' ADmTIONAL 

(EiTi:.knING) BILL-
See "--" under "BILL". 



iNb~x 'TO COUNCIL()F g'tATE 'o1ntA'tE's. 

S.wr MINES-
See "KHlIWllA --". 

8u.T MntrNOr-
Question Te -- ill the Jhelum dis, 

trict. 172. 

SALT RAifGE-
Question Til damage caused by the 
-- and Khewra salt mine. to agri· 
cultural lands. 173. 

SAMALDAS, Sm L.u.uBHAI-

Expression of regret in connection 
with the death of --. 517. 

SAPRU, HON. MR. P. N.-
Code of Civil Procedure (Atnendiilent) 

Bill (Amendment of Section 51, 
etc.)-
Motion to consider. 510. 

Code of Criminal Procedure (Amend· 
ment) Bill (Amendment of section 
406)- . 
Motion to consider. 216, 219, 221· 

25. 
Control of Coastal T'raffic of India 

Bill-
Motion to refer to Select Com· 

mittee. 153-54. ' 
Motion to Circulate. 156, 157. 

Expression of regret in connection 
with the death of Khan Bahadur 
Mian Sir Fazl·i·Husain. 10. 

Farewell spef'ch of the -- on the 
dissolution of the Third Council of 
State. 532·33. 

Indian Companies (Amendment) Bill-
Motion to consider. 417·23. ' 
Consideration of clause 16. 444. 
Consideration of clause 31. 446. 
Consideration of clause 34. 447 

450. ' 
Consideration of clause 42. 456. 
Consideration of claUse 121. 1181, 

490·91. 
Motion to pass. 485. 

Point of Order raised by the 
as to whethcr the Hon'ble Sir 
~ze 8ethna's Resolution regard. 
mg preventIon of the gl'\)Vvth of 
communism is in order und.-r 
Standing Order 69. 106. 

'Question re-
Amount spent on the Aaxiliary 

Force !Indira), :Urban Infantry 
alJd Unlversity Training Corps. 
246. 

Application from the Allahabad 
University for a special research 
grant for research work on radio. 
247. 

Conveniencoes of third class pas. 
sengers at 'Hard war Station 
East liJ.diu Railway. 33. ' 

SAPRU, HON. MR, P. N.---contd. 

Quest.ion Te-contd. 
Designationa. used in urban in· 

fantry. 247. 
Duty on dye.stuffs. 91. 
Efficiency of urban infantry, 246, 
Hz·University Training Corps 

members in urban infantry. 246. 
First Bombay (Parsi) Urban In· 

fantry. 245. 
Hard war Station, East Indian 

Railway. 35. 
Improvement Trust for Delhi. 91. 
Inter class waiting room, Hardwar 

Station, East Indian Railway. 
34. 

Number of cases in wl:.ich the recoD:.· 
mendations of the Railway Rates 
Advisory. i(Jommittee have been 
accepted,. etc. 90. 

Number of cases which have come 
up before the Railway :nates 
Advisory Committee since its 
inception, e'.c. 90. 

Parking space for motor cars, etc., 
at Hti,rdwar Station East Indian 
Railway. 34. • 

Platform and overbridge at 
Hardwar Station, East Indian 
Railway. 34. 

Promotion of clerks qualified for 
the first di vision in Attached 
Offices. 437·38. 

Publicity in urban areas of the 
existence of urban in fantry. 
246. 

Radio Research Board. 247. 
Remodellinjl of Hardw/lir Station 
, East Indian Railwav. 34. ' 
Sauctioned strength of a battalion 

of urhan infantry. 245.46. 
Question (short notice) T6 riots at 

Bombay. 516.17. 

Question (Supplementary) Tit--

Indians. and staff appointments. frT. 
Promotion of clerks qualified for 

the first division in Attached 
Ohl, 438. 

Termination of the lift! of the pre. 
sent Legislature, establishment 
of the Federsl Legislature and 
~olding of elections to tbeCoun. 
cil of State under the New 
Constitution. 00. 

Resolution T_ 
Central Board of Public Health. 

49·50, 61. 
League of Nations. 61·64. 
New railway stati.:m at Hard~ar. 

194·97, D. 
Prevention of the growth of (:om· 

munism; 106-06, H2, 121.25. 
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SAJl.KAR, HON. Sm NB.IPENDRA-
Indian Companies (Amendment) Bill-

Consideration of clause 8. 443 
Consideration of clause 17. 445-46. 
Consideration of clause 31. 446. 
Consid_tion of clause 34. 449. 
Consideration of clause 37. 451. 
Consideration of clause 39. 452·53. 
Consideration of clause 42. 454. 
Consideration of clause 44. 459-60, 

460-61, 462, 463, 464, 466, 467. 
COllsideration of clause 46. 467 

468. ' 
Consideration of clause 47. 468, 

469. 

SUYADa-
Question re-

Number of Punjabi regiments 
which enlist -. 171. 

Number of regiments that used to 
enlist -- before and during the 
war but who do not now do so 
171. . 

Number of regiments which enlist 
Punjabis have -- as a sub· 
class. 169. 

Number of regiments which have 
asked for -- during the last 
five years. 170. 

Recruitment of. -- in the Indian 
Army. 168-69. 

Separate platoons for -- in 
Punjabi regiments. 172. 

Steps taken to supply to officers 
commanding regiments gist of 
the. debate on the Resolution re 
enllst.ment of -- in the Indian 
Army. 170-71. 

SCHOOL CRILDlU!:N-
QUE'stion '1'f' f'ree supply of milk to 

-. '24·25. 

SflN. HON. Ma. S. C.-
Indian Companies (AmendmE'nt) Bill-

Motion to consider. 381·93 430-35 
Consideration of clause 2 ' 440 . 
Consideration of clause 16 444.45 
Consideration of clause '34 447' 44a, 450. ., 
Consideration of I 37 45 Consideratl'on of cause . 1. clause 42. 453·54, 

455, 456, 457. 
Consideration of clause 55. 469-70, 

471. 
Consideration of clause 59 472 473. . , 
Consideration of clause 71. . 475. 
Consideration of clause 106. 476. 
Consideration of clause 117. 476-

77. 
Consideration of clause 118. 478. 

SEN, HON. MR. S. C.-conta. 

Consideration of clause 119. 
BO. 

Consideration of clause 121.. 
81, 4&1-82. 

Consideration of clause 124. 
483. 

Motion to pass. 483-84, 493. 
Oath of Office. 373. 

SI!ITHNA, HON. 8m PIII'ROZ_ 
Cantonments (Amendment) Bill-

Motion to pass. 271-72. 

DUi'gah Khwaja 8aheb Bill-

479-

e 
482, 

Motion to refer to Select Com-
mittee. 'JJY1. 

Expression of regret in connectioD 
with the death of Khan Bahadur 
Mian Sir Fazl-i-Husain. 7. 

Indian Companies (Amendment) Bill-
Motion to consider. 406·12, 432-
Consideration of clause 8. 441·42. 
Consideration of clause 17. 445, 

446. 
Consideration of clause 34. 447. 
Consideration of clause 37. 450·51. 
Consideration of clause 39. 452. 
Consideration of clause 42. 454, 

455, 455-56. 
Consideration of clause 44. 462·63, 

465, 4Ei6. 
Consideration of clause 47. 468·69. 
Consideration of clause 59. 473. 
Consideration of clau!e 124. 482·83. 

N ominatioD of the -- to the Papel 
of Chairmen. 35. 

Question ,.e-
Import duties on raw materials. 

88. 
Import duty on Bakelite moulding 

powder and finished articles made 
therefrom. 88-89. 

Railway freight charges. 90. 
Restrictions placed by Provincial 

GO~llI'Dment8 .o,n free imports of 
IndIan medlcmal preparatioJ14. 
89. 

Uniform policy with regard to 
Excise Rules and Regulatiollil. 
89. 

Question (Supplementary),.8 }lIOfjta 
accrued during the last five yPan 
on the working of State telepholle 
systems and telephone trunk linCs. 
93. 

Resolution re-
Central BOBI'd of Public Health. 

49. 
League of Nations. 57·61, 69 81. 
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SfiHNA, HON. Sm PHIRoz»-contd. 

Resolution re- contd. 
Manufacture of cement by Go..-eJ"ll· 

ment as a State monopoly. 142-
45, 146. 

Prevention of the growth of com-
munism. 83, 105, 107-13, 136-39. 

SIAII-
See "TEAK TIlIlBER·'. 

SIKLA-
See "KORTH WEST&llN RAILWAY 

BOOKING OITlCB" . 
See "RAIL MOTOR FARES". 

SINHA, HON. KUNWAR NRIPENDRA 
NARAYAN-

Question re-
Community to which the E.ctra 

Departmental Branch Postmaster. 
Saontalpur, Jalpaiguri Postlll 
Division, belongs. 242. 

Misappropriation of Government 
money by the Extra Department.aJ 
Branch Postmaster, Saontalpur, 
Jalpaiguri Postal Division. 24J-
42. 

Mr. Jitendra Chandra Karanjai, 
postaJ employee, Jalpaiguri l"Ostal 
division. 244-45. 

Mr. Basik Ranjan Dutta, post,al 
employee, JaJpaiguri postal divi-
sion. 243-44. 

Restriction of caIIual leave in the 
Jalpaignri head post office etc. 
242-43. ' 

SI.a:Pzas-
Question re total number and "Iue 

of -- purchased for State Rail· 
ways during the last five years. 
92. 

SoUR PHYSICS OBSERVATORY BUlLDINC'I, 
XODlilIKANAL-

Qnestion re payment of municipal 
water and drainage tax in rear.ect 
of the --. 21. 

SP~ POSTS-

See "TlICBNICAL AND -_". 

SHCIAl. RluuCH GlWn'-

Question re application from the 
Allahabad University for a 
for research work on radio. 247. 

SNBCBU-
See "FAllEWBLL --". 

SPI!lNCE, HON. MR. G. H.-

Resolution .. e League of Nations. 
66-71, 81. 

Oath of Office. 15. 

"SllAKIK"-
Question re articles in Dakbarta and 
-- magazines on maladminillt·ra-
tion of the Superintendent of Post 
Offices, Jalpaiguri Division. 438. 

STAW-

See "INFlllUOR 

STAIT APPOINTMENTS-

Question rl! Indians and 

• 
SlAFF C::OLLEGE, QUET"fA-

Question re-

frT. 

Admi88ion of King's Commi88ioucd 
Indian ofli~ers to the --. 373. 

, 

Annual number of vacancies at the 
-. 85·86. 

STAIT SELJIICTION BOARD-

Question r.e examination of the bt.o\ 
- held in 1922. 373-74. 

8'rATB-MANAGb RAILWAYS-

See "--" under "&u.WAY(S)". 

STATEMENT (LAID ON TID: TABLE) re-
Excise duty collected on Khandsari 

sugar. 376. 
Extension of the provisions of the 

Cantonments Act to certain villages. 
;rl5. 

Government cargo shipped on the 
Indian 008st. 176-77. 

Number of Indians appointed to the 
superior service in the Traffic nnd 
Audit Department, Assam Benial 
Railway. 176. 

Objects on which the aviation abaTe 
of the Petrol Tax Fund 'lVaa ex-
pended duriog 1935-36. 175. 

Protection of Indian interests in 
Palestine. 289. 

Progre8B of rural development in 
1935-36. 517. . 

Re~r!aen~ation of minority oomruu. 
D1tie8 10 the Office o~ the iDiredor 
of Army Audit. 176. 

Techoical and special posts. 177·92. 

8'rA'lDlENT OJ" BUSINUII-

--. 239, 367, 376· 77, 494-95_ 

B-UTI: RAIL.WAYS-

See "--" under "RAILWAY(S)". 



IND~X. TO COUNCIL OF STATE DEBATES. 

STATE RAILWAY SERVANTS-

Question 1"£ rules for the submisRion 
of memorials by --. 282-83. 

STATE TELEPHONE SYSTEMS--

Question re profits accrued during 
the last five years on the working 
of -- and telephone trunk lines. 
~. 

SUTUTORY RAILWAY BOARD--

Question re legislation for the 
29. 

STEEL MERGER-

Question re formation of a -- in 
India. 289. 

STERLING--
Question re expansion of currency by 

the Bank of England and exchange 
value of the --. 166. 

STERLING LOANS--

Question re' --. 164. 

STE!WART, MR. T. A.-
Congratulations to -- on his ap-

pointment as a Member of tbe 
Executi ve Council of the Goverm,r 
General. 193-94. 

SUGAR-

See "KjHANDSARI 

SU~.ARCAN-
Question rf- supply of wagons for the 

trallBit of m,olasses and -- by the 
Bengal and North-W~tem Rail-
way. 23-24. 

8UHBAWARDY, HON. M1I.. MAHMOOD--

Durgah Khwaja Saheb Bill-
Motian to consider. 292, 295, 303. 
Motion to refer to Select. Com-

mittee. 295,96, 'll¥1. 
Expression of regre'- in conn8CtlOll 

with the death of Khan Bahadu:r 
Mian Sir Fazl-i-Husaiu. 9_ 

Indian Cotnpanies {Amendment) Bill--
Motion to c~ider. 425-26, 
Cot;lsider~ of cl&use 2. 4.lQ-40. 

Queltion re-
Articl~,in Df,.~rta. an¥. Sra"!ik 

magazines on mallldmlD18tratlOn 
of the Superin~nd,ent of. PQ&t 
Ofticea, Jal~irri Division. 438. 

SUHBAWARDY, HON. MR. MAHMOOD-
contd. 

Question re-contd. 
Deputation of approved candidates 

to. the Central Telegraph Training 
Class, Calcutta, for training in 
telegraphy. 26-28. 

Expenditure incurred on account of 
travelling allowance for 1934-35 
and 1935-36 in the Postal Divi-
sions of Midnapore, Mymensin~lI, 
etc. 379-80. 

Holding of independent charge of 
post offices by junior clerks in 
the Postal Divisions of Midna-
pore, Mymensingh and Jalpaiguri. 
438. 

Maintenance by the Postmaster 
Gcn~ral, Bengal and Assam 
Circle, of a list of approved Nldl.-
didates for clerical appointments. 
26. 

.Recruitment of candidates for cleri-
cal appointments in the Postal 
Department. and preference 
accorded to relations of depart-
mental officials, etc. 28-29. 

Registration of magazines in the 
Offlce of the Postmaster General. 
ASBam and Bengal Circle. 438. 

Travelling allowance earned by 
Postal Inspectors in the Bengal 
Circle. 379. 

Question (short notice) re recom-
m,eadations of the Wheeler Com-
~ittee. 497. 

Question (Supplementary) re deputa-
tion of approved candidates to the 
Central Telegraph Training Cla!l1!l, 
Calcutta, for training in telegraph,. 
~-~. . 

~l.TVV)!BWIJ..-

S~e "R.uL MOToa FARES". 

SUNDAY FDB FuND--

Annual reserve accumulated in t~ 
-- at major ports during the 
last five years. 249. 

Manner in which the proceeds of the 
-- are utilised. 249. 

SUPERINTENDENT OF POST OFPI~, 
JALPAIGURIDIVISION-

Question re articles in Dakbarta and 
Sramilc maguipes on ~1I.dm.ini. 
tration by the --. 438. 

SUPl:J!,IOK POSTS-

Question re appointment of Indians 
to -- in the Foreign and .Poliw-.l 
Department. ~. 



INDEiJI: t:O COlJ5CIL. OF, S,TAP,'l DJm~TE8 ... 

SUPERIOR SERVICI!-
Statement (laid on the table) re num-

ber of Indians appointed to the 
-- in the Traffic and Audit De-
partments, A~ Beng"l Railway. 
176. ' " 

S~TJl.PHAB.G-
Question Til r--- on freight of coal 

'on State Railways. 95-96. 

T 

TARIFF (AMENDMENT), BIlL-
See "INDIAN --" under "BILL". 

T ARlFF BOARD-
Resolution Te recommendations of tho 
-- on the cotton industry. 328-
34. ' 

TARIFF (SECOND AMDDMENT) BILU-
See "INDIAN " under "BILL". 

TAX-
See "MUNICIPAL WATER AND DRAINAGE 

" ' 

TEA CBBS (AJOINDJOliT) BILU-
See "INDIAN --" under "BILL", 

TB& CONTROL (AJDDfD](BNT) BILU-
See "INDIAN --" under "BILL". 

TEAK TnlIIER-
Quest,ipn. Til cu~s duty on overland 

imports of -- from ' Siam into 
Burma. 251. 

TECHNICAL AND SPECIAL POSTS-
Statement (laid on the table) Til 

177-92. 

TECHNICAL Cum.x~ 
Question fill recruitment of , , 

280-81. 
&e"~--" 

TBClINICAL Po~ 
Question Te-

Creation o~ certaiD -- , in tho 
Ho.me, Finance, Commerce, Legis-
latlve and the Imperial Council 
of Agricultural Re8AAr~, DeJllKt-
menta in 1930 .. 275-76.' , , ' 

Names of caDl!iA"~", etc., recru.tf>ti 
for the --' created in 193Q. 2'lIi.' ' ," , 

T.ELEGRAPH TRAINING CLASS, 'CALCD"J:"l.'A~, 

See "C~L 

TBLBGRAPHY-
Question re deputation of appl'Qved 

candidates to the Central Telegraph 
Training . Collegtl, Calcutta, fOT 
training In --. 2'A5-28. 

TELEPHONE EXCHANG_ 
Question re -- at Bulandshahr. 20. 

TELEPHONE SYSTEMS-
See "STA!I'lII __ ". 

T~ONE TRUNK L~ 
Question Te profits accrued during the 

last five yeM's on the working of 
State telephone· systems and --, 
93. ' 

'!'mRD CLASS PASSENGbS-
Question Te conveniences of -- !.It. 

Hardwar Statioo, East llldiaD. 
Railway. 33. ' 

TH'IRD COUNCIL OF STAT»:-
Farewell speeches on the diaaolution )f 

the --. 529-43_ 

TIVBEIV-
See "TBAK --". 

TOTTENHAM, HON. MR. G. R. F.-
Cantonr.lents (Amendmer:t) Bill-

Motion to con-iiler. 258 260 261 
263-66. "T "'" 

Consideration of clause 52. 267. 
Motion to pass. 269, 270, 272-73. 

Oath of Office. 241. . , 

TRADIl-
See "INDIAN " 

TllADE AGlI.EElI:EN"l'-
Question Te r--- between 'Burma ..wd 

Japan. &;1. 

TRAFFIC-
See "INDl4If •• CqAII.~ -, -". 

T¥.r.f:IC AIj'~, "AVDIT lWIUl'lIur.£--
Stateme~t' (laid on the table) TIl nnm-

ber C!f Indians appointed to th~ 
superIor service in the -' -'-' "AiM1n" 
Bengal Railw-4;f,. 176. ' " 



INDEX TO COUNCIL OF STATE DEBATES. 

TlWfBJ'Dr-
Question re usue of orders by tho 

Postmaster General, Bengal and 
A88aro Circle, for the -- of Postal 
and Railway Mail Service officials. 
284-85. 

TuxSPORT CHARGES--

Question Te meeting of -- of Indisn 
military units in Abyssinia and 
Aden by His Majesty's Govel'u-
ment. 99. 

TlI;\vm.LING ALLoWAN~ 

Question T~-
Expenditure incurred on account of 
-- for 1934-35 and 1935-36 in 
the Postal Divisions of Midna-
pore, Mymensingh, etc. 379·00. 

-- earned by Postal Inspectora in 
the Bengal Circle. 319. 

TRlDIX LINES-

See "TELEPHONE 

TUNGAlIHADRA RIvm-
Question n delay in settlement of 

the queation of sharing of supplit's 
of the -- between the Govel'n-
menta of Madras, Bombay, Hyden-
bad and Mysore. 248. 

T'rPROID-

Question Te r--- in Viceregal Estate. 
281·82. 

u 

UNDPLOYMJIN"l'-
Question Til - and stePI taken to 

relieve same. 94. 

UJQ'l'm) KINGDOII-

Bee "IRON AND Sna:L GOODI". 

UNITED PROVDI~ 
Bee "FLOODS". 

See "Fr.ooD-sTRICKD .AluIAs". 

UNIVERIIITY TRAINIJI'G CORP&-
Queation ~ amount spent on the 

Auxiliary Foree (India), Urban 
Infantry and --. 1146. 

Uu.ur ARMS>-
See "URBAN INI'ANTRY". 

ClLBAN INF.urTRY-
Question .. p.-

Amount spent on the Auxiliary 
Force (India), -- and Univer-
sity Training Corps. 246. 

Designations used in --. 247. 
Efficiency of --. 246. 
Ez-Univeraity Training Cori'. 

members in --. 246. 
Publicity in urban areas of the 

existence of --. 246. 
Sanctioned strength of a battalion 

of -. 245-46_ 
Bee "FmsT BOMBAY (PARSI) __ ". 

v 
VEGm'AlILB COMPOUNDS--

Queation TIl excise duty on --. go). 

V!HICLES--

See "MorOR 

VICZRmAL ESTA"m-
Question '1} typhoid in 281-82_ 

V,7C1tROY, HIS ExC'IIILLIIINCY TBII-
Addre88 by -- to the Membera of 

the Council of State and the Legis 
lative AlJ8I!JD.bly. 1-6. 

VILLAGJ:s--
Question n extension of the Canton-

ments Act to certain -- in the 
neighboul"hood of Jhelum Canten-
ment. 168. 

Statement (laid on the table) ,.e ex-
tension of the provisions of th.) 
Cantonments Act to certain --. 
375. 

Vonms--
See "WOIID 

w 
WAGONS--

Question Te supply of -- for th~ 
transit of m61_ and ngarcane 
by the Bengal and North-Western 
Railway. 23-24. 

WATER AND DllAnfAGIi TAX-
S, .... "MUNICIPAL __ ". 

W...... j' 
Bee "FB.GBT --". 

WJ:(GHTS AND MMs1T.U8-
Question 7111! standardization of-

25-26. 
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WBIIIU& Co~ 
Question (short. notice) re recom-

mendationa of the --. 497. 

WIB.BLII88 ua.c::m-:-
Question Fe licence fees obtained from 
-- from Burma. 248. 

WOlDIN' V 0'l'DIJ-

Question re-
Inclusion of -- in the elector&!. 

roll of the Council of Stati!o 
252. 

-- on the electoral roll of the 
Council of State. 515-16. 

GIPD-L261LD-2-3·37_795. 

WOBXSBOPS-

Question re nae of Blick Stafsine 
machines in -- and presses. ,'lET. 

z 

ZlDmiDUS-

Resolution re advance of long-term 
credit to --. 33447. 
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